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9.5.2003 Heard t.S.Sarma, learned 
counsel for the applicant. 

Is sue notice on the respon 

dents to show causei as to why thE 
application shall not be admittec 
returnable by four weeks. 

List on 13.6.2003 for rep. 
ly. Pendency of this application: 
shall not preclude the responde 
nts to consider the prayer of thE 

appl1cant. 
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p 

fl 

M. 

tl--~~~ 
Vice-.Chaixinan 



O.A. 96/2003 

13.6.2003 	Heard W. S. Sarma, learned 
counsel for the applicnt and also 
Nft, A. Deb Roy, 	1arned Sr. 	.G.S.c. 

• for the respondents. 

The application is admitted. 
Call for the records. No fresh notice 
need to be issued, 

- Also perused the additional 
statement of fact indicating the 
subsequent development of the matter 
and the same shall form part of the 
application. 

List again on 	18.7.2003 for 

a . 	

for orders. 

• •. 	 Vice—Chairman 
mb 

18.7.2003 	Mr.A.Deb Roy, learned Sr.C.G.S.Co 

stated that due to inadvertence para 
wise comments were filed f0wo the 

office which he wants to take back andl 

seeks some time to file written state- 
- ment. 

Pour weeks time 	is allowed to 

Mr.A.Deb Roy to.file written statement 
Office X 	is to retnrn the para wise 

comments to Mr.A,Deb Roy. 

List the case on 22.8.2003 for 
. 	 fuher order. 

• Vice-Chairman 
bb 

22.8.2003 	List again on 	249.2003 to 

enable the respondents to file written 
statement, 

Vice-Chairman 
mb 

JQ 

/r/2. 
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0.A. 96/2003 

19.12.2003 	Written statement has been 

filed. The applicant may file 

rejoinder, if any. List the matter 

for hearing on 29.1.2004. 

' 

sc 	-..---- 

Member (A) 

mb 

2 2.2004 present: The Hon ble Shri Shari 	aju 
Judicial Member 

The Hon' e Shri X.V.Prahladan 
dmi strative Member. 

Hear earne 	unsel for the partied 

The plication stands 	osed of f 

hé reasons recorded separately. 

25.2.2004 present: The Hon'ble Shri Shanker Raju 

	

• 	
Judicial Member, 

\
Heard the learned counsel for the 

partie s. 
\ 	 / r 	 The O.A. stands disposed of for 

the reasons recorded separately. 

fa7ô 
Member (J) 

bb 

/L 
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L CENTRAL DMINIsTp]\r TRIBUNAL  
GUWAH&TI BENCH 

96 of 2003. 

DATE OF DECISION 	2.2004• 

• J:. . at .VAia.y. J(•. 	 .. • . . . 	 a . . . PPLICANT(s). 

Mr. S Sarma & Ms. U. Das. 
FOR TIlE 

APPLICANT(S). 

VERSUS- 

U on of Imlia &. 	• e•..••.•••  ••• • 
am•••••• .RESPONDENT(S) 

.L .. .Mr.. t. PP. 	•. . • . a 
	 . . .ADVOCATI FOR THE 

RESPONDENT(S). 

THELWBLE MR. SHAPIKER RAJU, J1JI)ICIAL 1EM13ER, 
TEHON'BLE 

Whether Reporters of local papers may be allowed to see the 
judgment ? 

2 	To be referred to the Reporter or no 

3 ,01
1

Whether their Lordshjps wish to see he fair'copy of the 
Judgment? v 	

) 
4.. Whether the judgment is to be circu'atd to the other Benches ? 

Judgment delivered by Hon'ble Member (J). 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 96 of 2003. 

Date of Order : This, the 25th Day of February, 2004. 

THE HON'BLE SHRI SHANKER RAJU, JUDICIAL MEMBER. 

Srj Vijay Kr.Bhardwaj 
Scientist - 'D' (Chem) 
Central Ground Water Board 
North Eastern Region 
Tarun Nagar, Bye Lane-i 
Guwahati-781005. 

By Advocates Mr.S.Sarma & Ms.U.Das. 

- Versus  

Union of India 
Represented by the Secretary 
to the Government of India 
Ministry of Communication 
Shram Shakti Bhawan 
New Delhi. 

The Chairman 
Central Ground Water Board 
Jam Nagar House 
Managing Road, New Delhi-110001. 

The Director (Admn) 
Central Ground Water Board 

• 	N.H.IV, Faridabad 
Haryana. 

The Re.gional Director 
Central Ground Water Board 
North Eastern Region 
Near Rajib Bhawan 
Tárun Nagar, Bye Lane-i 
Guwahati-5. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

Applicant. 

Respondents. 

ORD ER (OR-AL) 

SHANKER RAJU, MEMBER(J): 

I have heard Ms.U.D'as, learned counsel for the 

applicant, and also Mr.A.Deb Roy, learned Sr.C.G.S.C. for 

the respondents. 

The respondents are yet to talce a tina-L 

decision for payment of TTA bills of the applicant. Taking 

note of S.R.194 (A) the right of a Government servant to 

travelling allowance, including daily allowance, is to be 

forfeited or deemed to have-been relinquished if the claim 

Contd./2 
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is not preferred within one year from the date on which it 

became due. 

3. 	 Admittedly, the bills became due on 20.2.2002 

and the claim was preferred on 26.12.2002, which is within 

one year. Accordingly, respondents are directed to take a 

final decision regarding TTA bills of the applicant within 

one month from the date of receipt of copy of this order. 

The O.A. stands disposed of accordingly. No 

costs. 

SHANKER RAJU 
JUDICIAL MEMBER 

t 
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P 	EEFORE THE c:NrRAL (DM I NI 3TRAT I VE 	TR I BLJNL 

euwHA , i :t 	BCNCH 

(An 	app I ication under section 	19 of 	the Central 

Admin:istrat].Ve Tribunal 	Act 	1985) 

O.A.No 	 of 2003 

Vii ay kr, 	Bharadwai 

-.V9-. 

Unic:n 	of 	India 

LI 

J. 	Feb 2002 1 he app! ic ant was transferred 	from NaQpur to 

Ouwah at i 	as Sc i en t i st-D 

2, 	20/2/2002 App I icant 	joined 	as Sc i ant ist-D at Guwahat I 

/ 10/2002 kapresentat ton subm tted by the 	app .1 	c:ant 

prayinçj 	for ext ant ion of 	time to submit. TTA 

8:1. 	1. Is 

4 	5/11/2002 Forwardinc 	letter 

13/12/2002 Letter written by the respondents 
hohlipht1ncj 	the 	rules quionç 	the 	field.  

26/12/2002 F: 	ljraspn F .at ion 

7 	20/2/2003 Forward i no of represent at ion w I th comments 

8 	18/2/2003 Rapresentat ion with 	
a prayer to release 

admissible 	bills 

9. I Corn 	lain 	letter wr:ittan 	by the 	applicant 



BEFORE THE CENTRAL ADN I NI ST RAT I VE TR I SUNAL 
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OUWAHATI BENCH 

(An application under section 19 of the Central 
Administrative Tribunal Act 1985) 

Bf T WEEN 

Sri Vi jay Kr. Bhardwa.j 
Scientist--- 'B 	(Chem) 
Central Ground Water Board 
North Eastern Recion 
Tarun Napar, Fe Lane--i 
tuwahati-78105 

Applicant 

-- 	 -AND- 
1 The Union of India. 

Represented by the Secretary to the 
Govt of indian 

• 	Ministry of Water Resources 
- 	Shram Shakt I Bhawan 

New Delhi 

The Chairman  
Lentra1 Ground Water Doaro 
Jam Naqar House 
Manaçjinq Road, New Delhi-118011 

the Director (Aarnm) 
Centrai.Thound Water Board 
N.H. IV Faridabad 
Haryana, 

z The Reqional Director 
Central Ground Water Board, 	- 
North Eastern Req ion, 
Near Raj lb Bhawan,  
Tarun i\laqar, Bye Lane-i 
Guwahati -5.  

Respondents. 

PARTICULARS 0F THE APPL ICATION 

1.. P A R T I CtJLARS OF THE ORDER ABA ]:NST WHICH THIS APPL ICAT I ON 

This present application has been made açjainst the 

act ion of the respondents in not settincj the TTA Bill of the 
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appi jcant by issuing varioLAs orders which are reflected more 

particularly in 	ra 4 facts of the case h€.l ow 

2. 

 

1i.11'fil01 ,11 

The 	applicant 	dccl ares 	t h a t 	the 	instant 

app I icat ion has bEen f i L ad with in the limitation period 

prescribed under section 21 of the Central Administrative 

Tribunal Act 1985 

• :3. JuRISDIcrIoN 

The applicant further declares that the subjec:t 

matter of the case is within the jurisdiction of the 

Administrative 

4. FACTS' OF THE CASE 

4 i That the petitioner,  in aggrieved by the action of the 

respondents in not setting t.he TTA 13i 1 ls by showing various 

reasons without any author' 4  ty The applicant wh J 1 a was 

working as s c i e n t i s t D in Nac;pur rece ± ved an order of 

transfer in the month of February 2802 and immed ± ately he 

carried out the said or'der,  of transfer and 	20/2/2002 ha 

joined t h e office of the respondent No4 at Gut;ahati 	The 

applicant ;j;  the time' of transfer applied f o r TIA along with 

a request for,  extending the period of months for' drawl of 

t h e sauna However' these representations have been rorwarded 

by the respondent No4 belatedly to frustrate the claim of 

a :icant The applicant submi t t e d number of 

representations for' exteiriding the period of submission of 

TTA Bi 11 s. B u t most of those representations were never 

forwarded by the respondent No4 and o t h e r- representai:ive 

competent authority so that too frustrate t h e claim of the 

april icant. The applicant on 17/2/2002 submitted his TTA 



E{i I I a but for the rsons best known to the said authority 

the aforesaid TT(. Bills are yet to be settleN The 

rapondentsissued various orders by which the c: I aim of the 

app:Licant has been r,jected on the ground that the TTA. Bills 

Were submttea atter the expire of the stipulated time 

frame The Rules cited by the respondents in one of it s 

impugned ciers indicates that the claim for TTA Bills can 

be placed within one year and even beyond the aforesaid 

stipulated period subject to c::learance from the competent 

authori tv Even after repeated persuasion the respondents 

have not yet rel eased the aforesaid TTA Bi I is of the 

app :t icant The app 1 icant havi n p no other alternative as a 

last resort has come under the protective hands of this 

Hon 'ble Tribunal 

42 	That the applicants are citizens of India and as 

suc::h they are enti tied to all the rights, pri vi leges and 

protect ion as guaranteed by the Constitution of India and 

1 aws framed thereunder 

4.31 	That the applicant initially joined as a TecMnicai 

(sstt 	under Central Ground Water Board (Ministry of Water 

Pe:ources) the sincere and devoted services of the 

applicant helped him in earning promotion and wi hin a short 

time he got his promcit ion up to the level of Sri ent ist—D 

The applicant durinç his service tenure had occasioned to 

serve various stations throucjh out the country. The 

appi icant wni Ic was working as scientist —Li at Nappur 

receiveo an order in the month of February 202 by which he 

was transferred to the present place of posting The 

applicant pursuant to the aforesaid order of transfer joined 

the service an g,/2g2 as ScientistD and in the same 

/ 



H capac: I ty he is still work ing under the di rect c:ontrol of 

H responden-t -No40 The app I icant as per the Rul cis entitled 

to hA for his fami Sly in the event of tr'ansfer from one 

Stt1Ofl to another. The Rule also stipul ates the time period 

for submission of TTA Si 1 Is As per the Rule SRI 16 the 

st:puIated time period Is 6 months with a ric:iar that the 

coetent authority may extend the aforesaid 	ocriod 	under 

special 	circumstances. On the other hand in 	their terms 	of 

SR 	94(A) the 	a'foresa:id stipulated 	time 	period 	is one yearn 

he 	appi .ca!'it submr tted 	an 	application nrayinc;t for extens:.on 

H 	of 	time for submission of TTA 511 i.s 	As stated above 	on 

20/2/2002 the 	app 1 Ic ant 	resumed his duty at 	Ouwahat i 	and 

thereafter he tool:: 	earned 	I cave w e 	f 	2/7/2002 to brinq his 

fam:i lv but he 	fell 	111 	and could not bring his 	family within 

the 	time stipulated During the period of Medical leave 	he 

even could not prefer representation for extension of 	-time 

However 	on 3/10/2002 high I ight ing 	the aforess:i d 	factual 

events 	he preferred 	a 	representation to 	the concerned 

authority praying for extension of time enabl inçt to bring 

H his family at an early date 

A copy of the said representation 

ci at ed 3/ 10/2002 is annexed he rew :1 th 

and marked as Annexure....( 

4.4 That 	the aforesaid Annexure-1 representation 	was 

received by the Respondent No4 on same day but the said 

r'espondent No 4 with an intention to delay the matter and to 

frustrate the ci aim of the app i:icant forwarded the same to 

the respondent No 3 by a 1 etter dat.ed 5 i0 2002 

A copy of the said letter dated 

. ii .2002 is annexed herewith and 

- 	marked as Anne xure2 

1 	
/ 	- 



4.5 That the 	respondent No 3 	thereafter issued 	an 

hrdr dated 	1312,2002 by which the period 	for preferring 

his 	family T'TA Ii:Ls has been 	extended up 	to 	19.11,2002. The 

aforesa :id order was received by the app 1 icant on 19 12 2002 

copy of the 	said 	oraer 	dated 

13 i2 2002 :1. s annexed herewi th and 

marked as Anrexure-3, 

6. 	That 

116 aid order 
highlight ma 

i3, 12,2002 

çate 1SSUCd 

the applicant immediately on receipt of the 

pre ferred a r'epresentat ion dated 26, I22002 

the fact that the extension order 	dated 

has been issued after the expirv of the cutoff 

(19. ii,, 2002) and same was received by him on 

119 12, 2002 and as such he once anain prayed for extension of 

khe aforesaid cut off date to a reasonable period. However 

from the Pespondem;s there was no communication in respect 

3f his aforesaid reoresentat:jon dated 26.12.2002. 

said repre:sentat ion 

dated 26. 122002 is annexed herewith 

and marked •as nnexure-4, 

4,7. 	That the apol icant becjs to state that he could 

i:cme to know from ii ab 1 e source th at the aforesaid Annexure- 

representation was never forwar'cied by respondent No, 4 to 

the Respondent No,3. Under trese c: i rcumstanc:es the app). icant 

before expire of one year suhnn. tted the TTA Li i. I on 

1722002. The respondent No,4 exactly on expire of one year 

'eriod w e f his date of .joinino (20 2 200:2) that is on 

2 2003 issued a I et ter to the respondent No, 3 forwarding 

is representation dated 24, 12 2002 request inp him to take 

hecessary act.ior in this reoard 

( 



A copy of the said cofrrmunicatiofl 

dated 20$2k0 is annexed herewith 

an marked as Anne,-Lty-e-5. 

48 	That 	the app I icant beqs to state that 	the 

afor'esa I ci TrA b :1. lIs and represen tat ions ware 'fol 1. owed by 

another representation dated 1823 hiçhIightinç' the fact 

that under comp:i linç circumstances ha had to submi tt he TTA 

bills on 17 2 2002 with a request to release/settle t h e bill 

within the permissible l:imit ;  as par his entitlement.. 

A copy of the said rep resentat on 

dated 18/02/200% is annexed herewith 

and mark ad as Anne xure--6 

4..9.. 	That t h e applicant bans to state that unceT 	the 

Rules nuiding the 'tiald he i ,  entitiec to pet extension even 

beyond t h e prescr'ibed limit It is noteworthy to mention 

here t h a t the authority in fac:t extended the said pleriod but 

it was communicated to the app :t. :icant after the e::piry of 

said extended period That extension in fact served no 

purpose to the app 1 :icant as i t was communicated after I ts 

a xp i ry 

.. 	
That the applicants state that the respondents 

have acted contrary to the Rules guiding t:he field 	it is 

Lf ur ther stated that there are no ground for rej act ion of the 

case of the applicant and it is a 'fit case wherein this 

Hon bI e Tribunal may be p1 e a s e d ...., direct the respondents to 

release the TTA bill of applicant sd that he can bring 

his famiLy members to Eiuwahati 

4.. Ii.. 	That 	the applicant begs to state that 	the 

a c t ion/mart i o n on the part of the respondents in not 

sett inçj/re leasing the TTA b i ....is a n e t resul of mal af i d e 

extension of the respondent No 4.. In fart t h e respondent 



ii 

No.4 is puttinq pressure on the appi ic:ant to reduce the 

	

I qradinçj of one officer namely PKJ(onwar 	However 1  the 

int po:int blank rejected such ii iecal direction but 

the respondent No 4 kept on preservincj the applicant in this 

reçjaro The respondent: No 4 ever' has gone to the extant of 

threatenirq the appi. :cant even po:Lnt;lncj ut tCl his own 

ACFk's Situated thus the applicant has preferred a 

representat ion to t h e respondent No.3 hihi iqht :inçj the 

aforesaid factual expert of the matter. And infect this is 

the c o r e reason as to why the T T A hi.]. Is of t h e app ii c a n t is 

yet to he settled. 

A copy of the said representation is 

annexed herewith a n d marked as 

Annexure.... 

4.12. 	That the applicant heçs to state that in terms of 

the Rules guidinig the f:ield he is entit:Led to the claim 

eie by him on 1722øø3. in fact the applicant has been 

pursuinq the matter before the authori i concerned thro....ç(h 

respondent No 4 but for the reasons best known to him the 

said respondent No 4 never' forwarded the representationa/ 

request a to the c:once rn ed authori t.y wi th some ulterior 

inot i ye 	in such an eventual :i ty the eppl :Lcant is not and/or 

about t h e actual orders 	F., s s el  d in th is reciard by the 

respondent 	No3 	The apçDlicant through 	his 	various 

reprasentat i. ons made it known to authori ty c:oncerned 

that what ever amc:unt he is entitled to may kindly be 

released so that he c a n brinci his family In this peculiar 

circumstances t h e appl icarit having no other' alternative has 

come under the prot cc. ..i ye hands of thi. a Hon 'hI e' Tribunal 

seeking an appropriate remedies 
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5 GROUNDS FOR RELIEF WITH L.EG(L. PROVISION 

5.1. For 	that the responders have 	acted 	ill eqal ly 	in 

not 	settinq the TTA hi 1 Is of the 	app licant and, 	their 	such 

action/inaction can 	be termed 	as 	ii leO:aI 	and same 	are 

required to be st 	aside and quashecL 

Sn 2 For 	that the respondent N0n4 has acted ill ega]. iy 

in adoptinq delaying tact ice with 	the 	intention to frustrate 

the claim of 	the 	appi icarit and as such appropri ate direct ion 

need be issued for releasing TIA bil is from the personal pay 

oft he said respondent No 4 

53 For that the Rules ciuidinc the field is very clear 

recardinq finalisation of TTA c:laims even after the expire 

of the st:Lpulated time trame anti as such the action of the 

respondents may be dec 1 ared unconet i tut ianal / illegal / 

arbitrary directing them to settie/final:Lse the TTP bills of 

the applicant as per his entitiementn 

For that the respondents have acted contrary to 

the settied proposition of law in rejectinq the hA cia:Lm of 

the applicant and as such their such action as required to 

be set aside and quashed 

5 	 For that 	in any view of the matter 	the 	impugned 

at: t ion 	of 	the respondents are not susa in ab I a 	in 	the eye 	of 

law 	and 	ii ab :t e td be set 	asi tiC and quashed 

The applicant craves leave of 	the Hon b IC Tribunal 

to 	advance more grouncis both Legal as well 	as 	factual 	at 

the 	time of hearing of 	the 	care 

\97 



That the app 1 Ic ant dec 1 ares that he has exhausted 

all the remedies ava:i :tb1e to them and there Is no 

alternative remedy available to him 

7 

The applicant further declares that he has not 

filed previously any application writ petition or suit 

r'eg ardi ng the q ri evanc es in respect of which th is 

application is made before any other court or any 0th er 

Benc:h of the TribunaL or any other author i ty nor any such 

application wr:it petition or suit is pending before any of 

them 

B REL I FE SOUBHT FOR 

Under the facts and circumstances stated above 

the app 1 icant most respect fijI ly  prayed the t the instant 

appl icat ion be admitted records be called for and after 

hearing the partIes on the cause or causes that may be shown 

and on per'usal of records be grant the following .rc]. :iefs to 

the app:Licant- 

B. 1. 	To dir ect the Respondents to settle the TT( bills 

of the applicant forthwith as per his entitlement. 

To set aside and quash any such order/orders 

re J ectig the claim of ITA made by the app 1 icant 

8.3. 	To direct the respondent not to act upon any 

action detrimental to his (C:R's or any serv:ice conditions in 

çfl\terms of Rules: 
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B'L c::c.ist of the applicationa 

Any other relief/reliefs to whic:h the applicant is 

en t i tied to under the fec t:s and ci rc:umst.ances of the case 

and deemed fit and proper.  

9 

Durinç the pendency of the appiic:ation the applicant 

nrays for an appronriate interim order reieasnç hi a. TTA 

bills. 

10 	 p 	 = usa,, 	up na 	 1 	 nI 	 5 uaai,aunnaaln a 	a,, U P uaaOr. Sn a, 

I lip PARTICIJI_ARS OF THE IP 

1 	!.P.O.No 	g 

Date 

Payable at 	P C3uwaheti 

J.2. LIST 	:NLLUSUN .  

As stated in the Index 



VE:R IFICAT ION 

, Sri Vi, jay Kmar Bharadwaj 	aqed about 55 

years at present working as Br: I ent 1st Grade—D (Chem ) in the 

off ice of the Rep :ional Di. rec:tor Centra]. Braurici Water Board 

torth Eastern Req ± on Near Ra jib Bh awan Tarun Nac!ar, 

Guwahati • I hereby solemnly aff:irm and verify that the 

Vtatements marie in paT'a 

çjraphs 	 a r e 	rue 

to 	my 	know? edqe 	and 	those 	made 	in 

( 	 to my lecal t , 	 - 
paragraphs 	 are also true  

advice an d the rest are my humble submission before the 

Hon hlc Trihunal I have not suppressed any material facts 

of the case 

And I sign on this the Verification on this 

the 'day of 

H 
siqnat. 

ii! 
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Pnr1axure1 

inl Di rector 

NE:R. 

Buw a a ti ( PissaiTi ) 	 - 

q1.,L FJL quest for,  extn of TTI time for six mc.:nths 

Sir 

I a v e join ad my dut I as on 20 2 2002 1 have taken E L 

a - 	2 7 2002 to b ni nq my family from Narpur to E;uwah at i 

f a meet I no my old and 111 mother (1 NDCRE) but 

unfo1i'tJate].y fe]. 1 at Indore and was on medical leave waf. 

13 7 20i2 to 13 9 2002 ( h a ohotocos I as of mad Ic: a]. 

certI fiates are enclosed lfcnr ready reference) Since the 

parid of six months for brinç.in cj my family was already 

p xp I i9 on 20. S 2002 1 cu Id not br' I n my f am i, 1 y A. was 

having f:Lc:tuatin 	blood prass 'a and all led problems to 

extent that I co ]. d not he ab I a to wri te a en 

extantin of TTA for further at x cnonths 

u 	o k..t 	to 	 p e 	me 	b . 	 flfl' nig  

o t 	I may be hi 	o h J' nc 	my 	laml j  1  

ron' Ppur co buwaha t . ac an early date 

Yours faithfully 

-duwarat. 

/ 
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- 	 ' 	 NO 	 J210/cGWB/fl/ACCtt/2002 
Government of India, 
Central Ground Water Ioard, 	ty 
North Eastern Recjion, 
0.8.Road,TaruU Hagar. 
Bye 'Igane No.1 
Guwahati181005 

Dat 1$-.1I cit'Z 

To, 	 - 

The Director(Mmn,) 
Central Ground Water L3oard, 	- 
RH-IV,Faridabad 	 .,. 
iryana 

Sub: 	Bxtonion of time limit to bring family 	 4 

Sir, 

X am directed to forward herewith an application ' 

received iran Bri.V,1(.i)hardwaj,5c 4 J)! which is aelf explariatory.Y ;  

It is requeSted to .xtentime limit by three months 

• 

for utilisation of T.T.A. by Sri V.K.k3kiardwaj,Sa'L)" sa adwisei-

• 	 ble under the rule.  

Yours taithfuUy, 

2.C.KA1iITh  
m.HY(sc'B') .& 

• ' 	 U.L).O. 	, 	• • 	 __ 

N . O.O. 

Cody to: 
' 	SrI V.K,Bhardwaj,ScL) ,CGUk3,N]R,G'Uwahati, for 

• ' 	 /

his iniórrntion. 	' 

•(13.00KAL,ITA ) 
JR,}JY(SC'IJ') & 

• 	 ' 	 • 	iJ.L).O 	• 

• 	 • 	 • 

jur 



N'355i/73,Sci.Estt 
overnnient of India 

Coritral Grout d Water E1uai 
Ministry of Water Resources 
NI v, Faridabad 

Dated: 	13 DEC 2002 

OFFICE ORDER NO.\t39 OF 2002 

Under the provisions of SR-i 16 (iii) (b), approval of the competent 
authority is hereby conveyed in favour of SFiH V.KBhardwaj, Scientist 0 (Sr 
Chemist), CGWB, NER, Guwahati for shifting his family from Nagpur to 
Guwahati on transfer beyond the period of six months from the date of joinng 
at CGWB, NER. Guwahati i.e. 202.2002 and prefer his family's TTA Claim upto 
19.11.2002. He may also refer to SR.-194 A and Government of india's orders 
below it. 

\ 1 Lf 
	

S 	 ) 

ADMINISTRATIVE OFFICER 

Distribution: 

V KBhardwj, Scientist D' (Sr. Chemist), CGWB, NER, 
Guwahati. 
The Regional Director, CGWP., NER, Guwahati. 
The Pay & Ac<;ounts Officer, CGWB, NHI IV, Faridahad,. 
Office Order File. 

I 



fnnex.Ar'e4 

t~A 

0 

The Dire :tor (4dmi.nistrat:Lon 
Centr'al t3rou.nci Water Board 

IV, Faridabad (Haryana) 

(Througi proper c:hannei lease 

With 	reference to office order No 1069 of 2002 	c.Iateci 

13 	:L22002 	(Request 	for extension 	of 	T 	A per'miss:i.b Ic 

limit: 	time 	to avast 	TTA 	fac:iI:it:ies 	upto 	20.2.2003 	which 

should be conveyed 	to the uncle rs i gn ed 	in 	ad vanc: e (Say be 'fore 

one month 	Say upto 20 1 200: ) 	so that undersign ccl can 	p1 an 

to 	bring 	family from Naçpur to Guwah a tih 	I w:i.sh to 	irrftrm 

as urder' 
1 	(bove off:i.ce order 	(1069 of 2002 dated 131122002 

is 	received by the undersigned on 	19 12,2002 allong me 	to 

TT( 	facilities Upto 	19,11.202. 	The 	time avast 
limit 	ie 

19 	11 20•02 	is already extended before one month since 	the 

off ice 	order 	received 	by the 	undersigned 	on 19.12. 2002  

(Exactly 	after 	one month) 	fter expi ry of 	time 	which 	is 

stated 	in off ice order 	(Non 1069 of 2002 	ciated 13 	12,2002) 

r'ec:eived by me on 	19 	12,2002 ,Irequest you to kindly permit 

me 	to hrng my 'family by extending time upto 	20,2.2002 by 

conveys 	me 	the 	r.: e rm :i asi on 	wi, 11 	in 	advanc:: e 	( Say 
be 

•befr'e 	one 
3i.nued 	to 

month 	1 	E?. 	upto ,,kL 1 	 so 	that 	it can 

sought my 	family from Nacjpur to Guwahat i 

Thai'"iking yo1. 

Yot..rs Faith -fully 

Guwahatl 
24. i2.202 
2.6 12.2002 	 (Vi. jay Kumar E).haradwai 

BC--D (Chem) 

clø' 

15 
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o 7(7 7/1/C0WB/NER/AC0tt5/0  2-03 
ovt of India, 
central qround water Board, 
tt.rth Eastern Regiofl. 	 Y7  

tun t4agar, bye lane-i 
wahati.178 1005 

uated.'J/fVebU5t. 2003 

To 
The Director (idxnn), 
Central Ground Water Board, 
14.1j. JV, Faridabadb 
aryana 

Subs settlement of Final T bill inreapeCt of Sri 
V.K. Bhardwaj. Sc..'D' -regardng. 

sir, 	 - 
I am directed to seek your advise in connection with 

settlement of TTh bill of Sri V.1<. Vardwaj, Sc, 'I)'. Sri V.1<. 
Bhardwaj, Sc.'D' who joined this off ie on 20.2.02 could not 
bring his family along with him due to his iil health although 
he 1*às performed the journey from ouwahai to !agpur on 3.7.02 
and Nagpur to duwahati on 20.9.02 for the purpose. Therefore, 
he has applied for extension of required time to bring his 
family on 3.10.02 after expiry of cix monthe time* his 
representation was sent to you vide this office letter No.3263/ 
210/WB/NBR/ACCttA/02 at 5-11-02 and consequently office Order 
No. 1069 Of 2002 under letter No.3-551/73.SCi.E8tt.9781 at 13th 
Decerriber,2002 had been issued by you for shifting his family 
from Nagpur to Guwahati on transfer beyond the period of six 
months from the data of joining to prefer his ¶ITh claim upto 
19.11.02 and also refer to SR-194A and Govt. of IndiLa's Order 
below itb 

But after. r'eceipt of the said Office Order Sri V.K. Bhar-

dwaj,Sc.'D' has agarr represented vide his 'application dt. 26-12-
02(copy enclosed) to ; perinit him to bring his family upto 20.242 
(date should have been 20.203) since Office Order which granted 
the time limit upto 19.1i.92 had been received on 19.12.02. But 	c 
since he'was also allowed to refer the sR'194A àndpc7t. of 
India's Order below it he was verbally told by thisiboüt the 
proviøion of SR-194A and his representat on dt 26-12-02 was not 
aenüInapite of that Sri V.1<. .Bhardwaj,Sc'D'a)PrantlY 

Un not ppropriateto bring his family and ci.thnitted his TTh 
bill to this office on 17.2.02 with the additional fare for 
himself which he Shad performed o bring his family. 

It is therefore, requested kindly to look into the 
matter and allow him the additional fare or a favourable decision 
in this regard may be given as per admissibility at an early 
date in view of hiii representation dt 26.12.02 so as to enthle 
this office to settle his TTA claim.  

Encl,(1) His representation 
dt 26.12.02 

(2) Photo Copy of TTh 
bill 

/COpy for information to:- 
Sri V.1<, Bhardwaj,Sc'D 

Yours faithfully,. 	.7 
,1 

(13.C. Kh1IT1 ) 

Scientist'I' 	•1 

for Re ional Director 

for his information 	(B.C. 1<hL. 

JI 

I 

•1 

'-S 



Anne xure-6 

To 

The Pen ion a I Di re c tor 

(:eLw:E. ;NER 

GUi (Asarn) 

Sub 	T I A Bills reçjardinq 

TNt s is in coot inuation of :. etter dated 172 2ØØ 	v ide 

I have submitted my T.T.A.Ellis bec:ause there are certain 

hi]. Sts which are not perm:i.ssible. I am aware of these bi1].s 

it is requested to nasa nermisaibie bills immediately so 

that 	bill can be aett:ted at early date 

Yours Fat thful Sty 

C3uwah at I 

(As am) 

IS.2.2003 
	

(V. K Eharadwaj 

14 



/ (d T;C 
i 

From 	: 	Vtjay Kumr r'r.rawai,Sc.D.(th0m). 
N 	', Near Rejiv Bhawan 

•j Tarun Nagar, .S.Rpad, 
Gjwthatt Asam 

I .• r. -' 	 .. 	',. 

To 	
/ 

* 	The thairman 	
4' 

C.G.W.B., Jar igar House, 
Man Singh Ztct 

sub 

' 	NOW 	hi'JJ.Q oil. 

Theatentng iogardtng .fleport (C) 
, 

Sir,  

It isto inform you that, before 3 (three) months 

6pproximately) ri A.R.Bakthi, Regional Director and Sri 

K.X,erth59.iefl,cVClitQrXY cried creating frowzy atmos-

phere to sp911 pnidentia.,ropOrtOf.Shri1.K.K0flwaraWc 

(reasons notknownto me). It can be vari4ied from my 

record at va4ous; stations that I have not spoiled any 

bodies confidential.repOrt tp my entire career. SLn4 

Sri. P.K,Konwa.(apr;Oiflted in .1971 who de3Ørvas pron'iticni) 

is agaiiit wishes of Sri A.I. Dakthi and 

may fan the flamis therfor confidntial report of Ith 

(shri Konwar and Shri Roddi, A/c) are being sent by rgi 

tereci post. . 

My TTA/LTC etc. which aro pending since long to 

pressurise mito spoil onfidental report of $hri Konwar 

and Filthy and obscene groundr with Shri Konwar and with 

m..otiiif&ilhyeleaae aTvduae etc. to further preesurise to 

spoil my confidential report. I will most reluctantly 

refer the cas,e to the Ministry of 	er B€sowces, New,  

telhi. 

It is further to inform you that I arii rcipty 

asked by Shri Bakshi. for rrofortna of extenion of 	io't 

. 2 

; I. 
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/ 	

H 	

T 
	

cb 

. 	 : 

and related aplariai.oi/Th, 9her referential evidences 

in this regardaràbOiflgSeflt with registered poet. 

	

T 	' 	J 

It iarequeated t9,d.s1et to give such unhealthy 

treqtment with junior officers and kindly issue a warning 

to Shri A.R.Bakshi and Shri Koertheeelofl regarding facts 

that confidential 3.oport are not for taking vengence if 

any and are not tools for fighting. 

It is further requested that the letter if any 

written on filthy grounds requested to provide copies of 

all letters immediately so. that action can be taken against 

those spoiling Scientific IDepartment like C.GW.8. for 

creating unhealthy atmoserG with me and with Shri Konwar 

and which are planned to spoil my C.fl. and C.R.of Shri 

Konwa r. 

It is once again requested to provide all copies 

of letters if any written about ma which are on filthy 

and obscence grounds. All the copies of letters should be 

prov1.ded to me immediately. 

Thanking you, 

Yours faithfully, 

I 

( Vijay Kr. Bháraj ) 
Sc.D. (Chem). 



-, 	,I• 
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BEFORE: THE CENT RL. (DM I NI srRyr' I VE TR I B(JNAL 
OUW?HAT I BENCH 

O(No. 9 of 2Ø3 

Bhardwaj 

tinion of 	India & Ore . 	1 

repOnC?flt5 

IN 	THE:. 	T"IEIk 	OF 

An 	CdCI tional 	:Stdnt of 	- ct 

hich 1 iqht inç 	the subsequent 

development of the case 

The humb 1 a app]. Ic 	 41®ri- I  e  

1, That the applicant ci aiminq settlement of TTA Bills and 

chal :LencInQ the 	action of the Respondents 	in 	deia the 

settlement of TTA Bills preferred the above noted OAK. L. 	rp 

the pendency of the OA Durinq the pen1ency of the OA 	a 

pircJr 5 have 	...esL Cii an ord'r 	dteJ 10. 3 .2003  by 	LaO 	Cfl 

the ciem 	made by the applicant 	in respect of 	additional 

farce from Guwahal; i 	to Nagpur and back 	is not permissible as 

the c] aim 	has 	been 	preferred after 	the expi ry 	of the 

sipuiatad period. 

A 	copy 	of 	the 	salt.. ].etter 	dated 

20. 3.%33 	is annexed herewith and 

marked 	as Annexure----8. 

21 That 	the 	applicant; states that 	after submission of the 

rrA bills the respondents by the 	reasons best known to 	them 

dv]. eyed 	the 	mat I: er- 	w i thout any 	rhymes 	and 	reasons and 

17 
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ec:ause of such cJe lay the settlement: is yet to be finalised0 

ilthouqh the rajm was preferred within the stipul ated time 

: ranL  but. t;he matter was for'warded tc. t h e authori ty 

a:Latedly so that matter' became t:me barred0 As per the 

Lles çuidir the field the claim preferred by the cia im was 

11 wi th in the t. J. me f r a m e a n d as such the content :i on of th a 

ci :i mpuqn ad order is not at al .1 	at nab 1 a 	Apart 

rom 	that the respondents have failed to take 	into 

)onsic:aration the provisions of law while issuinq the 

commun i cat ion 	The 	am I Ic ant 	th rough 	this 

ppl icat ion has brourht the afor'esaid fact tothe notice of 

:h e Hon 'ble Tribunal 

That the apl ica 	 ap 	t, nt states that the 	plican 	by 

fi 1 ing Annexure—S representation dated 180 2. 2003 made it 

known to the authority that the amount ti ch is permissible 

fray kindly be settled at an early dated 4- 0 4rt$ 	the 

iardship 	The Respondents however fatted to take into 

bonsideration the aforesaid representation of the apV icant 

Fnw by ani 	e 	 d zi tic d 

wh I ch the respclnden ts sought to rej act: the c let in of 

pclican'h which ha made well within the time frame in terms 

t:he Rules puicl:ing t h e field Under t h e efor esaid fact 

t u a t ion tb a app ii cant F.l rays be fore t h i s Hon 'b 1 a Tribunal 

fnr' an appropri ate cli rect ion towards the Respondents to 

attle t h e TTA claim of the ar  p:t icant treat :inq it t o be 

Imade with:in t h e stipulated timeframe0 

That the applicant iE, t a t Pp,  that. t h e Respondents have 

Lct:ed beyond i t s jurisdiction in issuing the impuc3ned 

commun icat ion dated 20 3 2003 ahd thereby erred in law it 

iS 	 I 	 rJ hr 	nen 1 ty of the i 	nrv and,  he 

oates andcated the tinpugned communcatop :t,tsel I indcec 



AN 

of the fact that the power cxerc ised by him is not under any 

statute and there has been indic::atior; of malafiçie on the 

part of the respondents in i asu inq the same on this score 

• 	'lone the impugned cc:mmun ic:a ion ct.ed ø. 2003 is liable  

to be set aside and quashed 	 - 

That the ap 	 t plicant sta.
2  
above in v:iew of the 

4 

subsequent development has fiT ed this acid I t I ona 1 st.atement 

Of fac:t pra4 for treat inq the same to be a part of the O 

macic with a further prayer to set aside and c:uashed the 

imp uqn ed commun Ic: at ion ci a ted 20.3.2003,  

That additional statement of fact has been filed 

bone f ide and to secure ends of just ice 

4? 

19 
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AFF1PPVT r 

I 	Sri Vi jay Kumar Bhardaj , 	aped about 55 vears 

son 	or 	Late 	Nadan Mohan Ehardwaj at 	present 	working 	as 

Scientist 	9r'acle-D 	(Chem) 	in 	the 	Office 	of 	the Reqional 

Director 	Central Ground Water Board, North Eastern Req ion 

Near Raj lb Bhawan 	Tarun N SLar , 	Suwahat I 	do hereby solemnly 

af f I rm and 	state 	as fol]. OtiS 

That 	I 	am 	the oet.i tioner and 	I 	am 	acquainted with 	the 

facts and c: I rcumst:anc: es of the case 	I 	am compe ten tto st''e ar 

this affidavit 

That 	the statements made 	in 	this affidavit 	and in 	the 

accompanyi nq 	apo 1 ic at ion 	:1 n 	p aracirapha 

-.. .. _.... 	_.,........ 	are 	true to 	my  

know I edq e 	thc:se made 	in 	p aracjr'aphs 01 I 

matters 	of 	rec:orc!s 	are 	true 	to 	my 	informat ion derived 

there from 	Anne xures are true cop i es of t.h e 	or i p1 ia is 	and 

qrounds urped 	are 	as per the 	lecia:i 	advice 

And 	I 	s:iqn 	this 	affidavit on 	th:i.s 	the 140 th 	day 

of 101r. of 3003 

Identified by me 	
/ 

Deponent 

I 

20 
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/96/03/CGWB/NER1CAT/03 
Central Ground Water Board 

North Eastern Region 
TarunNagar, Bye Lane-i 

Guwahati-78 1005 

: 

Fax: 2455497 
Ph : 2456276 

2529358 
2456298 

1) 	 Th 

JUN 703 
1TT?t 

euc. 

05 
Sri A.Debroy 
Sr.CGSC, CAT 
.Guwahati Bench 

Sub: OA No.96/2003 filed by Shri V.K.Bhardwaj, Scientist-D 
v/sUOI and Others before CAT, Guwahati Bench.. 

Sir, 
With reference to the above subject, please find enclosed herewith parawise 

comments for the subject case. You are requested to kindly prepare the drall counter 
affidavit on the basis of above parawise comments and send the same to this office for 
getting it vetted by the Ministry of Law, Iiepartment of Legal Affairs before ifihing. 

.1 

Yours (ithfi.il1y 

(U.GOG)1) \ 
Nodal Officer \ 

for Regional Director 

End: 
Copy of the OA.No.96/2003 
Parawise comments alongwith Annexures 1-13 

Copy to- 
1. The Director(Adm), CGWB, NH-IV, Faridabad, for informatiOn. 



* S  

PARAWISE REPLY OF COURT CASE NO.O.Ay96/2003 FILED 
BY SHRX 	.1(.BHARDWAJ,SR.cHEMIST(SC'D') AGAINST GOVT 
OF INDIA AT CAT,GUWAHM'I BENcH,GU1AHATI 

PARA - 1.2 and 3 : 	No Corrunents 	
: 	 S  

PARA - 4,1 Joined on 20.2,2002 	(Annexure'l ) 

TIA advance sanctioned vide Oice Order No0 60 of 

2002 dated 5..2002 	(Annexure-2) 2  
k 

AppLcati0n for 6 months eictension (Anhiexure-3) 

dated 3.10.2002 and forwarded to Director Admn.Central Ground 

Ground Water Board,Paridabad vide this letter No,3263/210/CGWB 

NER/ACCTT/2002 dated 5.11.2002 (Annexure-4) 

Extension was granted upto 19.11.2002 by CHQ,Faridabad' 

vie office order No.1069 of 2002 (Arinexure-5) 

Another application dated 26.11.02 has been received on 

26.11.02 for extension but without furnishing any reason for 

extension ( Annuexure-6) 

Again on 26.12.02 another application has been received from 

Sri V.K.Bhardwai,SC'D' for extending time limit upto 

20.2.2002 (Annexure-7) 

Which is wrong,This co1ld not be corrected as Sri 	V.1<. 

Bhardwaj was on leave from 30.12.2002 to 27.1.03 

The applicant 	i4mitted his TTA bill on 17.2.03 (Annexure-'8) 

and not on 17.2.2002 

The applicantaPP1iCati0fl dated 26.1202 was forwarded to 

Director Administration alongwith the TTA bill vide letter 

No.7981/ 210/CGWB/NER/ACCTTS/0 2-03 dated. 28 • 2.03 (Annexure-9) 

and reply from C1-LQ received on 24.3.03 vide letter No.3-551/73'. 

Sci.Estt42260 dated0 20.3. 2003 (Annexure-lO) 

He has availed leave to bring his family w.e.f.2.7.02(AflneXUrl 
S 	

•. '' 2 4 

• 	S  
S 

S 	 S 	 S  

., • 

S 	

- 	 S 	 •• 	• 	
5•55 	

5 	 ••S 
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L.  

• 2. •. NO Comments 	 . 	. 	. 

PAR.3 	Shri V.K.Rhardwaj Sr,Chemist(SC'D)1 having all India transfer 

liability had joined inthis..office on 20,2,02 on. transfer 

from CGWH,CR,Nagpur and since then he.; is, enjoying. Special 

facility(SDA etc) admissible to:  Central Govtaemployees, poted 

ml NER from outside.The permissible period of 6 months for 

bringing his family expired on '19.8.02.Hence he was to. seek 

permission of the competent authority immediately when he 

failed to bring his family within 6 months from the date of 

his joining here,but he applied for extension in órdinately 

delayi.e on 3,10. 2002 which is a lapse of. his part.. 

PARA-4 .4 	There was not any intention to delay the matter of course 

• 	'sometime it takes time to complete the office prOcedure/ 

formalities0 

PA.RA-4,5 	The competent authority (CEQ,CGW3,iaridabad) had approved the 

extensiin for bringing his family till 19.11.02 ie, for 3 month. 

beyond expiry of 6 months from the date of his joining here. 

He should have brought his familyhere within the extepded. 

period 	* 

PARA.4.6. 	His representation dated.26.12.02 was forwarded to our ,.cHQ, 

CGWII,Faridabad(i. e,competent authority) for clarification/ 

decision in the matter. 	 .. . 

His 'TA bill was submitted to thisoffice on 17.2.03 and photo-

copy df the said TTA bill was referred to our CHQ at Faridabad. 

• 	on 20,2.03 for decision (Annxure- 9 .) 

MA 

I 
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PAP.4,8 .. Shri Bhardwaj is not entitled to additional fare from. 

Guwahati to Nagpur &.backas he has not shifted his family 

as.clarified by our CHQ (Annexure 	O 
) His TTA' bill will 

be settled as per rules, 

PARA-4,9 Extension period for bringing family may be permitted by the 
F 	

I 	
F 

. Head of Department in deseing casea,Accordingly he 

was permitted extension for shifting his family upto 19.11.02 

by our CHQ.at Faridabad. (4' 	
) 

PARA-4.10 His TA bill has not yet been rejected and it will 	be 

&N finalised as per his admissibility under ¶ITA Rules, 

PARA-4.11'. The allegation made by ShriV.KoBha'rdwaj against the respondent 

No.4(Regional Director,NER Ouwaliiti) is false and motivated.He 

(/D)has never given threatening to Sri Bhardwaj over any matter 

PARA'4,12 His TFA bill will now be settled/released as per his admissibi 

lity under Rules. 

PARA-'541 His TIA bill will be settled/f inalised as per the provision of 

and the question of .tllégal dOes not arise, in this 

case 

PARA-5-2 To grant permission for bringingfanilyour CHQ at,Faridabad 

• '.(Head of the Deptt.) ia the competent authority.Hencehis 

-claim can be settled only. after.obtaining.the'. guiddecision. 

of CHQ,Faridabad. 

PARA-5-'3 ' His TTA bill. can be settled as per his admissibility under 

existing Rules within permissible time limit. 

PARA •  5'.1"Hiá TM bill has not yet been;rejected. 	
• 
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PARA-5 0 5 	No Comments 

PARA-5 0 6 	No.Comxnents 

PAA- 7 	No.Comments 

AEà-80 1, to 895 No • Comments 

PARA-.9 	No.Conunenta 	 - 

Shri V.K.Bhardwaj was sanctioned LTC Advance 

of 4500/-0rom Guwahati to Itidore,& back for self only( Annexure- 

but he had aubmitted LTC final bill, on 14,2,2003 for self & wife(4)v 	t) 

As per LTC Rules for availing LTc prior approval 

of the controlling officer) should be obtained before commencement of the 

outward Journey.Hence the LTC in respect of his wife cannot be entertained 

at this stage,However the bill, will be finalised as per LTCs Rules6 
t 	 S  

I 	 - 
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No.7_1/209/Ac/  
Government of India, 

Central Ground Water Board, 
Central Region,. 
New Secretariat Building, 
Civil Lines, 

440 001. 

Dated the s- 5/2/2000'. 

OFkICE ORDER NO. 60 OF 2002. 

Under the provision of rules 222 and 223 of GFR (Revised 
and Enlarged) 1963, as ainanded from time to time the sanction 
of Regional Director, Central Ground Water Board, Centra1. 
Region, Nagpur is here by Conveyed to the grant of T.T.A. 
advance and pay advance to Shri V.X.Bhardwaj, Scientist D' 
(sr.chefrnjst) transfer from Central Ground Water Board,central 
Region, Nagpur ti Central Ground Water Board, NER, Gauhatj, 

T.T.A. advance . . . . . . . Rs645,000/... 

Pay advance 	. . . . . . . 

VP 

Total 	Rs.60.000/... 
----------- 

( Rupees Sixty thousand only) 

The TTA advance will be recovered in lu.mpsum fromhjs 
T.T.A. bill and pay advance may be recovered in three equal 
instalments from his salary 

IV  

( H.M.K I°1RAY ) 
ADMINISTRATIVE OFFICER 
for REGIONAL DIRECIUR. 

DISTRIBUTION z- 

Shri V.K.BhardwaJ, Scientjst'D' (sr.chemist),ccB, CR, 
Nagpur. 

ThePay & Accounts Officer,, CGWB, N.H,IV, Faridabad. 

F. \ 

3. The Director (Adinn) ., CGWB, N.H.IV, Faridabad. 

j-Reg1ona1 Director, CGWB, NER, Gauhatj. 	'I  

The Accounts Section, CGW3, CR, Nagpur ( 2 copies). 

Pay bill clerk, CGWB, CR, Nagpur. 

Office Order file. 

* RED * 
- 	5/2/2002. 
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I 	 u 	 ,y an V...1Miardwaj 1 sc'D' au admLtuiis 

bis imdar t.he rule. 
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.Sri.V.K.Bhardwaj,5c'Di,c3wa.NEfl.(flwatj.for 	.4 

hi8 inLorivation. 

• 	
' .': 	 ... .•• 	 . 	(li.c.IvI1L.TA ) 	. • 	..-, 1 	•• 	 .. . 	 . . 	 JR.HY(SC'B) 	. 
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t6.3-551/73.Sci.Estt. 11'71 
Government of India 
Central Ground Water Board 
Ministry of Water Resources 
NH IV, Faridabad 

A' 	(br4 ( 

f~,-  ~110c'l 
.e. 

Datq3 DEC 2002 

0 	 OFFICE ORDER No.\ 0  69 OF 2002 

Under the provisions of SR-116 (iii) (b), approval of the competent 
authority is hereby conveyed in favour of Shri V.K.Bhardwaj, Scientist 'D' (Sr. 
Chemist), CGWB, NER, Guwahati for shifting his family from Nagpur to 
Guwahati on transfer beyond the period of six months from the date of joining 
at CGWB, NER, Guwahati ic. 20.2.2002 and prefer his family's hA Claim upto 
19.11.2002. He may also refer to SR-i 94 A and Government.of India's orders 
below it. 

ADMINISTRATIVE OFFICER / 

r 

';-• IJistrjbutjori: 

1. 	Shri V.K.Bhardwaj, Scientist 'D' (Sr. Chemist), CGWB, NER, 
G uwa h ati. 
The Regional Direôtor, CGWB, NER, Guwahati. 
The Pay & Accounts Officer, CGWB, NHI IV, Faridabad. 
Oftice Order File. 

NI 

I 
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/ 
j . .. .,"J...,,..... -\ 	 : quo M ox: aQJa.:: 	.. 

central arouruiwate Dord 
North iaeterz Reion  
Tatun Naçar, b e Xans-i 

/:' 	.. 	. 	: 	 .. 	 ,.;•• : 	, 

Datod$v/jiFebriar.2OQ3  
.. 	 -..., 

To  

/ 	TheDiveotor (Mmn). 	I 

CentraLoroundwaq,j 
r4daba do . 	•:.'. 	,:..yi. 	

: 	

'• 	 •' 	
fri. j• 	

': 	 1: 
V. 

- M4aq I 

Subs ,Sett]em.nt of line). TTA bill inreapoot Of 3ri 
V.1(. IUiardwaj, 8o,'D' regarding. 

41 	
'U 

4ir, ••'•'•••'•".—.—-. 	 ..' .. 	 . 	 .. 	 . - 
4. 

I am d.treoteci to seek your adyiie in connootin with settiomentof TTA bill of Sri 
Bhardwj.'sa4 s D'.whojojne4 this office ofl.20,2.02oould not:.. bring his family along with him'due to him ill health although •. 

.1 	he has performed the Journey from .Guwahati:touagpofl347.o2 S 

• : .:fld Nagpur,to Ouwahati on 20.9,0.2 for the purpose, Thereforo. 	. s 

he ham applied for extension of required time 	riiighia: family On 3.IO.O2.after.expiry.of nixinonthetjme. . His . reprementation was sent to yOU 'vide'thiS.offjce letterNo 3263/ 
..210/cWU/NEk/aott9/02..dt.5.111.02 and.connoquentiy:offjoeçrdor. 	' Now 1069. Of 200 under letter NO.3551/73.8Oj.Efltt,97$1 dt v l3th 

• Deoember 2002 had been issued by you for shifting him family 	. 
from Nagpur!.to Ouwahati on tranøfer beyond the period of six 
months from the date of joining to prefer his TV claIm upto 
19.1102 and also refer to aR-194A and.govt.. of India's Order 
below it. 	. 	: 	: 	. 	i';., 	.. 	•. . ... .. .• . . 	. 	,., 	. . 	,.. 

Iutafter receipt of the said Office Order Sri V.1Co llhar-
dwaj.sc.'D' has again represented vide hia application dt. 26-12-: 
.02(copy encloaed).to permit.hjm to bring, his family upto 20.2.02 •:.,:.. 
(date should have been 20.2.03) -gino. OfficeOtder which granted 
thetime limit upto 19911.02had been received on 19.12.02.aut 

• einoe 1  he was eleoa,1owed. torefer the 811-194k and Op,wt 0  of 	: India'a Orderbelowithe was verbally told by:thiebUt the 	•' 
provLion of.. SR-liI4A and 'his representation dt 26-12.02 was not • 	•. sent to you. Inapito of that.6ni.y.j...Bhardwajc , D.; apprantly .....: 

. found not appropriate to bring him family and auI*uitted his TTA 
• -. bill to this office on 17.2.02 with the additional tare for 	' 

	

himself which he had performed to bring. ha family. •. . 	: 	• 
•1  It 'in therefore 1  reque8ted kindly' to look into the 	. S 

Matter and allow him the additional, fare or a favourable decision • 
in this regard may be givwt as per admissibility at an early . 
date in view of his reprefentatjon dt 26.1202 so ag. to enable 
this office to nettle his ,'rv claim, 	S 	 S  

Yours fhçlly. 
Encl(l) His representation 	S 	• (B.c. 1(M1LTA ) 

dt 26,12.02 	. .•' 	S 	Scienttnt'H' (2) Photo Copy of TV 	o,rcioqai DJ..rocto1 
bill 	•• 	 (\$, 	j Copy for information to,- 	 . . 	S 	• 	')e)"P' 1 

	

3ri V.X. Bhardwaj,lsc'D' for his information 	•(i.c. çLxA) •• 
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J / 	

MjnIs. of Watcr Rcsotirccc 
Iri . 	

Central Groulld Water Board 
NH iV, Farjdabad 

TO 

/ • 

	 DATED: 

The Rcgi011il Dircctor,  
Central Ground Water Board 
N.R, Guwallati 

&SVJJ: Se(1/eme,,t offinal 
77A/31/i I,, respect ofSI, 1' K. 

IJ/lardrvaj Scie,,/jctD Se;,jOr 
Sir, 	 . 

With rcrcncc to your Office letter No. 
	

dated 20th Feba, 

2003 on the subject mcntjo,led above 
and to inforni that Sb 

V. 
K. 8hardsaj Senior Chcii1j is riot 

Ctltiticd for addit01 fare from Guva1iatj to Nagpur 
it I b, k as lie 	

not sililled his fmiii fro 	: 

to Guwabati on transfer 	

y. 	 . . 

Yours faithfuii 

WOOL  
4DMINIS}:RA:FIV 

OFFICER For REGIONAL DIRCTog & 
DIRECTOR 

(ADMN). (YJñ 
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-'LL1\ji i:cU i.V1 I I1BUNAL 	 - 
GUVIHJI fmN. : 	GUV?H,TI 	FtED 

Io
AJD  

• 	 / 	
BY HAND. 	1 NJTICE FOrt AEAI-J\1 0E NU P1{jDuION OF.:hELE1 • 	

hE 	_______ 	____ 
- 	- 	

t ce 
(Under hule 29 of the Central dffflSt1'aVe Tribuna' iule u. Pra 1993) 	

j 
• 	 4 -. 	 OIGN 	AP.LIC-JIUN 

(APPLIcrr;) 	
REStNDENY(S) 

Represented 	the Applicant Adv, Represented by 	 .C/Addl, 
elo 	 C,G 	C./GO vt. Ad V. 

To 

• 	 . 

wHEr5 AN APPLICATION filed by the nbovp named applicant Under Section 19 of the Administrative Trjbuni Act,1985 as in the 
Copy annexed herejn 	ha5 been registered and 	Preliminary hearing the Tribunal has directed that you should be given and PPortunity to sho' 

cause why the aPplication should not be a dis 5ed of 	 dmitted or why it should not be 
at the stage of !dmisSjon itself, if admItted wy it shoujc not be dis sed of at the subsequent stage wIthout 

any further notice murder to contest the 'aljcatjur, ,you may file your reply along with 
the documents In suport thereeofand after serng copy of th same n the applicant orhj 5  legal practjtje vthjn 	(thirty) days of 	e receipt of thj noceanJ•appearbefore;th. Trj'bunal either In—prsun 
or thruugh a Legal Practitioner/presenng Officer aojnted by you i this heha1f 

THEFIEFORE 	IS hereby given to you-to appear 	ong wth the relevant recos'bef,ore thj 5  Bench of ,  the Tribunal in—person or through Legal. Practitioner/pregentg Officer in this .atter a IC.30 a.m 4of the 	
ou fail thaear th Cppjlcation 	

il be heard and dise of in your: absencewith0ut spy 

GI VEN 

further notice t 	 - 

UNDER my ,  hand and Seal of the Tribunal this day O .c 

End0: Ao Applicatj0 
Order Dtd.' 	o 

All

- 	 ,... 

1• 	r/- 

\)L) <' ( 

-•0 

BY ORDER OF 

o • 	- 	• 	1' 
• 	•1frDERTIY RR3ISTTR. 
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Original APplicato No 

"Misc Petition No. 

Contempt Petitj 0  No 

J 	 R&view Applictj0 No, 

A pp II ca nt (s) 

Respondent (s) ___ 	 •'D 

Advocate for the Aplicant. (s) 
Pv 

Advocate for the Respondent(S) 

	

Note5 or the Registry 	I 	Date 	11 
Order or th Tribunr F 	 I 

-- ---•-. 

95e2003 	 Heard ?v'S.Sarrna, learned 1 counsel'for the apc:nt -r"--- 

Issue jiotice on the respon 

.dents to shô; C3U$e.aS to why the  

application shall not he admittec 

returnable by four weeks' 

.' 	
Liston1306.2003 for rep. 

Pendency of this application 

/ 	shall not prelude the responde- 

nts to consider the prayer of the 

icant. app1 	 : 

r 
f 

' 	 \ 
.• 

_________ .•" 	•.--- 

.4 .•' Nh  .--. .... -.- 	- 
j_. 
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LflIITATION 

• 	The 	applicant 'declares 	tt 	the ha 	 instnt 

application has been filed within the imitation period 

'prescribed under section 21 o -f t h e Central Administrative 

Tribunal Ac:t.19E3. 	: 

JtJRISDICTION 

The applicant 'further declares that the subject 

matter of the c a s e is within the jurisdi,ction of the 

Administrative Tribunal, 

4 • FACTS OF THE CASE 	. 

• 	 4,1.That the petitioner in aggrieved by the actior of the 

respondents in not setting the TIA Bills by showing varicun 

reasohs without any authority. The applicant while 

wornio as scientist U in Naqur, received an order o 

transfer in the month of February 2002 a n d immedlatey he 

:..carried \out the said:order of transfer and an 20/2/2002 h kz 

• 	 . 	 •\ • 

joined the office of the respondent No 4 at 	uwahatz 	"fhc 

• 	

. 	 : 	

•, 	 ., 

applicant a\t the time of transfer applied for TTA alonq wil 

a request for extending the period of 6 months for drawl 	f 

the same. Howevr, these repre nttion have been forwarded 

• 	;. by the. respondert No.4 belatedly to frustrate the claim of 

the 	applicant.. • The 	applicant, submitted 	number 	of 

repréentations or extending the :per1od of submission rrf 

TTA:' Bills. 'But ?1osi of those representations w e r e never 

forwrded Ihy the/respondent No.4 and o t h e r representati.v 

competent . authoity so that too frustrate. the claim of the 

applicant.. The applicant on 17/2/2002 submitted h i s. 11( 



p 	 1 

Bills 	but for the reasons best known to the said 	authority 

the 	aforesaid 	TTA 	B.tUs 	are 	yet 	to 	be 	settl-rd 	TIre 

respondents 1sued varcius 	orders by which t h e claim of the 

applicent has been
L  re3rteci on the ground that the TTA Bills AU 

were 	submitted 	after. the 	e<p1re of 	the 	stipulated 	time 

frame, 	The 	Rules cited by the respondents in one 	of 	its 

impugned 	orders indicates that the claim for TTA Bills 	can 

be 	.p1aced 	within one year andevan 	beyond 	the 	aforesaid 

stlpulat- d 	period subject to clearanc 	from 	the 	conpetent 

authority. •Evn after repeated persuaslor, the 	respondents 

have 	not 	yet 	released 	the aforesaid 	hA 	Bills 	of 	the 

applicant. 	The 	appiirant havinq no other alternatiye 	as 	a 

last 	resort 	has come under the protective 	hands 	of 	this 

Hon 	ble 	Trib.i,iai 

That 	the applicants are citizens of 	India and 	as 

such 	they 	are 	entitled to all 	the rights 	prlviiees 	and 

protection 	as guaranteed by the Constitution of 	Tndia 	and 

,lawa 	framed 	therLu1c!er. 

. 	That the applicant initially Joined as a rrichnical 

Asstt, under Central Ground Water Board (Ministry of Water 

Resources), the sincere and devoted services of the 

applicant helped him In earnlrg promotion and withir a short 

time he got his promotion up to the level . of Sientist-D 

The applicant during his service tenure had ;occasioned to 

serve various stations through out the : country. The 

applicant while was working as scientist at Nagpur 

received an:rjrrier in the month of February 202 by which he 

was transfe'rred to the. preseit plaée of posting. The 

applicant pursuant to theaforesaid order of transfer joined 

the service on 20/2/2002 as l3cientist-0 and in the samFI 



* 	
I 

I 	 C 
Al 

tcapacit y  he is still working under the direct control of 

re.pondent No 4 ihe appiicant as per the Rule is entitled 

to ITA for his family in the event of, transfer from one 

station to another The Rule also stpilaps the time period 

for submission of hA Biiis. As per the Rule .•SRII6 t h e 

etipulateti time period is 6 months with a rider that the 

competent authority may extend the aforesaid period under 

special circumstances. On the other hand in their terms of 

SR 194(A), the aforesaid StipLA . I. ated time period is oneyear 

The applicant submitted an application praying for extension 

of time for submission of TIA Bilis As stated above on 

20/2/2002 the applicant resumed his duty at tuwahati and 

thereafter.he took earned leave tef. 2/7/2002 to bring his 

family but he fell ±11 and could not bring his family within 

th time stipulated During the period cf. Medical leave 2 he 

even could not prefer repreentatjori forextensjon of time. 

on 3/10/2002 highlighting the aforesaid factual 

events he preferred a representation to. the cncer'ned 

authority praying for extensionof timeenahling..ohrjr 

his family at an early date. 

A copy of the said representation 

dated 3/10/2002 is arinexerj herewith 

and marked as Annexure-1. 

4.4 That 	the aforesaid Annexure--1 representation 	was 

received by the Respondent No.4 on same day but the said 

respondent No.4 with an intention t o delay the matter and to 

frustrate the ciim of the applicant forwarded the same to 

the respondent No.3 by a letter dated 510M2002; 

• •.. 	 A copy of the . said letter dated 

5..1.12002 isan -iexed herewith and 

marked as Annexure--2, 

4 



J 
4 5 	 rha t 	there SP On d e 	 No. 3 thereefter Jissu acj 	all  
orr 	dated 13 12 7ø2 by whith 	the period 	fc)perrr 
h i s 	-14  a mi I y : TTA 84 1 	has hen 	PXtCfldpd up 	to 19oll.2002.The 

afosaj Ordp ws received by the aPPllcant on 

A 	copyof 	thp 	sjd 	a rd c. 11 	dajd 
13. 12.20o2 	is annexed here)jth 	and 

as A flnexure-3 

4.6. 	That 	th eappi 	a n t immed 	te3y o recpt of 	th said 	order 	preferred a 	reprontjos 	dated 	26,12,22 
highlightinthe 	fact 	that 	

th e ter 	order 	dated 
i3 	12.2Ø17 	lha s been 	issLied after the 	expiry of, the cut 	off 
date 	irsued, 	 2O0) 

CnrJ same Was received by 	him 	on 
19 	l 	22 	d ac ruh h 	once again prayed 	or 	tpn01, 

I 	

o f  the 	aforesaid cut off date to 
a reaoonahj e period. 	However 

from the R 	poncj 	there 
"Jaisno communcaton 	In respect 

of his a 	
reprpsentthfl dtd 26.12,21j02. 

A 	copy of 	the 	said 	I'CpNi5enf ar,., 

dated 26,i2,202 	anne>j herewith  

and marked as 

That th 	
applirnt begs to State that he could 

j 	
come to know from liable source that the afcresjr 

	flflCXLtT'e 

4 representation was never forwardeclhy 
r 	 No.4 to 

the 
Respondent No.3, Under these circumstances the ppljrant 

before expire of one year, submjttpd the hA Bill on 

17.2.2002, The respondent No.4 exactly on expjr of
.  One year 

period w,e,, his datt of Joining (20.2,27) that is on 

20.2.2o3 isiud a letr to the respondent No.3 forwarding 

his represerRtioñ dated 26. 12,2007 reuesung him to take 

necessary ation in this regard. 

ri 



- 

- 

dated 202.200 	is annexed 	herewith 

and marked as Anneure-5. 

That 	the 	app] icant 	begs 	to 	s1te 	that 	the 

aforesaid 	hA 	bills and representations were 	followed 	by 

• 	another representation dated 18.2.2003 highlighting the fact 

that under compiling circumstances he had to submit the 	TTA 

hills on 17.22002 with a request 	to release/settle the bill 

within 	the permitslble 	limit, 	as per his entitlement 

A 	copy of the 	said 	representation 

dated 10/2/2003 is annexed herewith 
- 

and mart ed as Anne<ure76 

That 	t he applicant begs to state that 	under 	the 

Rules guiding the fieid he 	is entitled to get e<tension even 

beyond 	the 	prescribed lmit 	It 	is noteworthy 	to 	mention 

here that the aLtthoriiy in fact eytendpd the said period but 

it 	was 	cc3mmupLcated to the applicant after the 	e>piry 	Of 

said 	
eed 	perd 	Th i3l, 

purpose 	to the applicant as it was communicated 	a1t'r 	its 

explry.  

4,10. 	That 	the 	applicants state that 	the 	respondnts 

have . 	acted contrary to the Rules guiding 	the field. 	It 	is 

further stated. that there are no ground for rejection of the 

case 	of 	the 	applic:ant and 	It 	is a fit 	case 	wherein 	this 

Hon'ble Tribunal may be pleased to direct the respondents to 

release 	the TTAbill of the applicant so that he can 	bring 

his family members to (3uwahati. 

411. 	That 	the 	applicant 	iegs 	to 	state 	that 	the 

action/inaction 	on 	the, 	partof 	the 	respondents 	in 	not 

setting/releasing. 	the TIA bill 	is a net result of 	malafide 

e,tension 	of 	the respondent No.4.. 	In fact 	the 	respondent 

6 

•1 
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Is 	
on 'the. appiiCflt to reducP the 

puttihg 'Pr5  

grading of one 0fficer 
namlY pKKonwar. Howev9r, the 

applicant point blank re
jected such illegal direCti but 

1t in this 
the respondent No4 kept Ofl, presYifl the appiiC  

e5pcndent No.4everha, gone to the etaflt of 
regards The  

hreatefl1ng the . aPP. 	
eVen pontin out to 
	own his  

ACR'. 	ituated: thus 
	the ap 

S 	s 	
plicant has preferred 	a 

reprettb0n to. the respondent No3 h1Qhi1q1 
11 

t the 

foreid factual expert of the mtr. And infett this is 

the core reason as to why the TIA billS of tIie applicant is 

yet to be settleth 	' 

A copy ci the said representation is 

annexed 	her jxj i t h  and marked 	as 

AnflexuT' 7  

begs to satC that in terms of 
4.12. 	

That the applicailt  

the Rules guiding the fieldy he is 
	 to the claim 

made by him on .17.220ø3° in: fact the applicant has been 

pursuing th matter beforC the authoritY conce'n 
	through 

e 'reasQfl5 best known to him the 
respondent No.4 b ut for th  

Tle 
said respondent No.4 never forwarded, the 

requests to the concerned authoritY with some ulterior 

motive, in such an eventualitY the 
appiiCa1t is not and/Or 

passed in this regard by the 
about the actual orders  

rpoi1deflt 	No 	
The appliCart through 	his 	

varioUS 

presefl tatj0nS 
made it known to the authoritY concerned 

that what ever amount he. is entitled 
	o may kindlY be 

r 	
that he can bring his familY' In this peculiar 

eased  

the ppI i can hBvUl 
no other alternative has 

circumstanc  
come under the protective hindS f this Hfl'blC Tribunal 

5pkiflg3n apprOPrate remedieS. 

7 



iiiQuis FcJRaELIEFTH GLOVION 

• 	For that the responders have acted illegally 	in 
not 	setting 	the TTh hills of the'.Rr)pl . icant 	and their such 
action/inaction' rn 	he 	termed as 	illegai and same 	are 

•requir'ed tc,.be 	set 	aside 	and qLashed. 

For that the respondert No.4 has acted 

in adopting delaying tactics with the intention to frustrate 
 

the claim of ths applint and as such appropriate direction 

need he zssued for releasing TTh 
bills from the personal pay 

of the said responde,t No.4. 

5. For that the Ruins guiding the field is. 'very clear 

rgarding of TTA claims even after the expire 

of 
the stipu] ated time frame and as such the action of 

the 
respondents may' be declare 	u d 	nconstitutional, 	illeqal/ 

arbitrary di'rectthçj them to settle/fjnaljse the Tm hiUs of 

the applica,,t as per his entitlement, 

5.4 	
Fop that th responderts have acted contrary 

the 5ettId proposjtjo of law in reiectng the TT'A claim of 

the aPPlicant and as such their such action is required to 

be set aside and quashed. 

For that in any View of' the matter the impugned 

action of the respondents are not sustainable in the eye of 

law and liable to be set aside and quashed. 

The applicant craves iCV9 of the Hnhle TribLtnal 

to advance more grounds both legal as wefl as factual at 

the time of hearing of the case. 

n. 



- 

- 

- 	 DTILS. OF_REMED1EB_EXHAtJSTED 

the applicant declares that he has exhausted 

all the remedies available to them and there is no 

alternative remedy available to.him 

7 MAT 

COURTS 

The applic:ant further declares that he has not 

filed previously any application, irit petition or,  suit 

regardir the grevançes in respect• of which this 

application is made before any other' court or any other 

ench of the Tribunal or any other authority nor any such 

application writ petition or suit, is pendinc before any of 

them. 

E31. 

Under' the facts and circumstances stated above, 

the applicant most respectfully,prayed that the instant 

applicatIon he admitted records be called for and after 

hearing the parties on the cause or causes that may be shown 

and on perusal of records, be grant the fol loiiing reliefs to 

the applicant- 

E301. 	To direct the Respondents to settle the TIA hills 

of the appUcant forthwith as per his entitlemente 

To set aside and quash any such urder/orders 

rejecting the claim of TTA made by the appllcant 

To direct the respondent not to act upon any 

action detri,nentalHto his ACR's or any service conditions in 

terms of Rules.  

15 

9 



E3.4. Cost of the application. 

8.5. 	Any other relief/reliefs to Which the applicant Ic 

entitled to under the facts and circumstances of The case 

and deemed fit and proper. 

INTERIM_ORDER PRAYED FOR: 

During the pendency of the application, the applicant 

prays for an appropriate interim order releasing his TTh 

bills. 

.X.flR,$,,.PSfl*IP N Nil I 	 N 	 S.NNSWMVUI*fli *1....,.. 

ii. PARTICIJLARS OF THE I,P.O.: 

I.P.O. No. 

Date 

3.. Payable at 	Guwahati. 

12. LIST OF ENCLOSURES: 

As stated in the Index. 

10 



I, 	6ri: 	Viiy 	Kumar Dha,raclwaJ 	. 	 ged 	about 	55 

at present workinct as Scintit 3rad 	DChem) 	in 	the 

cf"fir.e of theRegthnal Diretor, 	Central (3round Water' Sciard, 

North 	Eastern 	Reicn 	Ne&r 	Rajib Shain, 	larun 	Nagar, 

(3uwahati 	X 	hereby solemnly 	af f rm and 	verify 	that 	the 

atementc 	 made. ±n 	 parc- 

qraph are 	trite 

to 	my 	kndedge 	and those 	made 	in 

aragraphs 	 are also true 	to 	Irty, 	legal 

advice 	

an 	d. the rest are my humble submission 	before 	the 

Hon'ble 	Tribuna3.. 	Ihve not suppressed any stiaterial 	?atto 

of the case. . 	 . 

4iid 	I 	sign 	on 	this 	the Verification 	on 	this 

the 	. day of 	 of 22 

Sigriatyre. 

I 

1 1 
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r 

The Rpçtc)nj Directoi' 

C 13 W E, 

 

N .E.R.  

Ouwaihatj 	Eam) 

- - -- 

Sub 	Fequet ' for xtn;-.fT- 	lrnefcirj,4 mc3nths 

Sir, 

I have ioiflecIffiycjutip'Ofl2Ø22Ø, X hwe tkr E.L. 

2.7.2002 to.hring myfamjly - from Nagpur to 
atr iny . 1lmother 	(INUR) 	but 
unfortunately faU at Xndore: and w  a s on medical i o,~ ye w.e.f. 
13.7,20I2 	t 	19.2002 	Ihe photoopi 	o 	m€dical 

ara, cencloj far ready rQfnrr1tc)1 	S I .n c ..e ihe 
period of.. mix . moth ?arbringngmy family wai alrdy 

expired on 20 $2ØØ2 , 1 Ccu1c not.brjnq my fmily, 1 wa 
having 1luctuiting blood prPure and alliedp rob I ems to 

n eteit that I couj nt be able to write evm 

Of T.T.A for 1ithj, months. 

I i que 	you to 1nd1y permit me by 	extPndin) 

Pe "MI SS 1 1310 time o that'! may bP able to bring my fmI1y 

(rotn N.çpur to 13uwa1 ,1atj at n early date. 

Yours faith fully 
Ou w at  l at i 

3. 10.2002 	 (VK,Eharjjaj 
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• 	N.:.55i/:'3SciEstt ii)'  ,)J. 

overrinien( ol India  
Central C rduild Water Hu• 
Ministry of Water 1esouics 
Nt'Hv, Faridabad. 

Dated: 	i3.DEC2O2 

OFF ICE 	NO.V)G9 OF 2002 

Under the provisions of SR-116 (iii) (b), approval fthe competent 
authority is hereby conveyed in favour Of ShrFV.K.Bhardwaj Scientist 'Q' (Sr. 
Chemist) CGWB NER, Guwahati for shifting his family from Nagpur to 
Guwahati on transfer beyond the period of six months from the date of joining 
at CGWB, NER Guwahati i.e. 20.2.2002 and prefer his family's TTA Claim uplo 
19.11.2002. He may also refer to SR-i 94 A and Government of India's orders 
below it, 

7 tJ7' 	 -I 

/'- 	•• 	.. 	 (,:. 

/ 	 • 	 , 	ADMINISTRA'IIVE OFIICLk 

Distribution: 

V K.Bhardwaj, Scientist 0' (Sr. Chemist), CGWB, NER, 
G uwa hall. 	, 
The Regibnal Director, CGWB, NER, Guwahati. 
The Pay & AccountsOfflcer, CGWB, NHI IV, Faridabad. 

4, 	Office Order File. 
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I.  

(nne>('.l pç4 

"0 
he Director (idiriniirtion)' 

;tntr1 L3round '1atei' ord, 

I.H.lV,.FRridnhd (Hrynniit) 

(Throuch rJropr cfinnl pl3) 

iii;h 	rc?ference to ofice ordr t'lo.19 of 	'0ç42 dn:i'd 

13122øø2 (1equEr'it for etenicin of TT.(L permiithIe 
Limit time to avt TTA fnailities upto 2cL2 20:3 wli irh 
should be conveyed to the underEifled in edvance 3y before 
prie mcDrIth, Bay upto.201.2øø3) ao thrt undertic4neCi can pin 
to brinçj family from, Ncjpur to Guwahati) wi,sh to thtorm 

as undoi- 
1. 	('ihove cr'fice order (169 df 2032 dterJ 13.12.20$2) 

it 	rceivod by the underined on 19..122002 ailcing m 	i;ci 

avatTT( facilitiem.Uptc) 19.ii.2ci2. The tiue 	flcnit 	i.e. 

19.1.1202 ia nlredyeX nded before one month 	inc 	th 

off ice order'' receivQd by the undericjned on 1r1• 12. 

(Exaiy a1er one:month) Mter expiry of time whic:ti 

tted" n' off ice order.' (N169 cif 2102 thtteci 13122' 1 2) 

received by me orr 19.'12,2ø2. I request you to kindly permit 

me to bring myinmiIy by extoncing time upto 

conveyf me the permiY3i0fl will in ndvnce (Say before one 

• month 1 .e ' upto 20. 23) cso that t can he pIenne( 
	t> 

ough$ 	ramlly 11 rom Nagpur o Guwahrxti my  

flianking you 

Gwthat1 	'. 	 •• 
24. 12.2332 	 . 
26.12.2002 

YourB Falth'fu) J 

(Vi jay I(umar i3harar'Iw\J 
BC-i) (Chm) 
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Covt of xndta 
ccnLr) 	ou rnd 	1n r( 

North 	sterfl R'ciiOTl 

arun I4ar0 h.e  

culti_7010 05 .  

To 
• 	The DireCtOr (1dmn) 	 - 

.Cetr Ground Water Board, 
• HH 	Frdaba, 

ran a 

- Suh ettlerncnt of Final TTh bill inr.esPeCt of sri 

	

V0K0 BhardWaiD 	 regardiflgo 

sir, 	-. 	 •: 
I an directed to seek your advice in cOflUeCti0I iith 

• - 5ettlement of TTh bill of $ri V.K.vardwi ,  Sc, tDO ri VK0 

£3hardWaj $cD who joined this officc on 20202 could xiot 
bring his family 1ong with him due to.hi ill he(1t1I aithoucjh 

• :1ie 'has performed the journey fro!Tt Guwahati to 
1agpUr on .37O2 

and Nagpur to Guwahati on 20902 for the purpOseo' ThorefOre 
plied for ex he has ap tnBi°fl 

of required time to bring hir,  

family on 31002 after expiry o 5ix months tiJflOo His 

• . representation was sent to.you vide this office lettcr 
NO3263/ 

• 	210/CGwB/NERAttd/02 dt 5-11-02 and. consequentlY Office Ordor 

No0 1069 Of 2002 under letter No 	
55I/730SC1E3tto9Gl dt 13th 

necembcr02002 ha been i5sued.bY you for shifting hic family 

• 	frpm Nagpur to uwahati on transfer beyonc the period 
 

morth from the dateof 
joining to prefer his 'I T1 c1a upto 

i911O2 and also refer t.SR-194A 	Govt0 of India 	Order 

below it0 	 •. 	 • 

But after, ecept of the said Officeorder Sri VGKO J3har 

• 	dajcD has agarrCPreceflt 	vide his app1iCati0n dt0 26-12 
w  

• 	
02(COPY enclosed) to.sperni.t him to bring hs family upto 20202 
(date shoUld have been, 7.0203) sinc5 Office 

Order which granted 

the time limit upto 19 0 11402 had been received on 391202 But 

since, he was also allowed to refer the SR-l941 	
d.oit of 

India's Order below it he was v 	 by thidJbbUt the 

• proviiOfl of 	
194Aad hi representati0 dt 26-1 2-0 was not 

• 

	

	sen€ 18Pit8 of that sri \10K0 
.3hardwai,ScD' apprantly 

'fid 
not ppropriLte to bring his family and subrnitted hs TTA 

dditioflul firo f 
bill to this 0ffico On ,17202 with the a

or 

• himseli which he Shad! performed to bring his fafnil/4 

• • 	• It is theref0ro requested kindly to look into the 
• • 	matter and allow him the additional faiO or a fovO 

	ble dciI3iCr\ 

in this regard maybe givCfl as per dinis$ibilitY at an er1y 
date in viwof hs.rcpesCfltati0ndt 212,O2 o ns to cnab1 
this office to settle his TTh claim4 

• 	 • 	• . • • 	 YOUtB 	LLI) fu 1iY 

oj  2 Encl:(1) Ilis representation 	• 	. 	(D 0 CU.tI'A 

	

dt 26 12O2 	. 	• 	. 	. SCier1ti3t 

/ 	(2) Photo Copy of TTh 	• for Regional DJ.rctrr 

	

bill 
Cthpy or iformáion to- 	 • 	 \  

'< rhrd,aJ Sc 'D' for 11i8 IriEorjr,ct Lion 	(J; 
7q JIJI 

e- 	tJj 
i), 
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-. fl 

l•c••J, 

The egfor 	I:rctn 	 • 

OUifl2hatj 
 

Sub 
TMAO L3ifl rcga r j )9  

Sir, 	 - 

This i 	in c 0ntinL4atinn: of 
let;tr dated 112200 	v3c1 

I havo mubm "ed my T0rM 	
thc,i- 	re bl 1 	w1lich er'e no 	

1 	m at,n' 	ni 	 1.1 ; It- 	i 	rqupç to 	
bijl 

that 	 b illCan be 	
ettij t early cJtt{?, 

 youis -jj  fuj ly 

Guwahatl 

tucrg) 



From 	: 	'vjay Kwnar Bharawaj?SCOD:(thom)p 

.oGeWD 	N0flR, 	Bjiv I3icWEfl 

:c 	
,.. 

withatii I'ssan 	 . 

	

• 	 - . 	
'r• 	 ' 	 ., 	S 	

I 

To 	/ g 	•Tho Qiairrflafl 
 

1 	 Jaru Nagr Hou sop  

	

• 	fl,Siflgh fload 

4* 	 .. • 	 %; . 	 i; !IF 

t 	 •,i'Thoatening irard1.P° 	(C) 
Su 

	

. 	. 	 I 

:1 •?ili 	I' '  

•' It is to inform you tht, before 3 (thr) rnontb 

6pp:~pxifflat&.Y Sri 	
Dircictor nd Sri. 

	

K. ertt 	9/j4i 

phO 	
hfi.KoKQflW19 

(reasQ 	n0t!1kfl 0 9 

record. :et vaOLt :atiP - ha I.,hav, not. spoiled any 

bodi0..dGn?19M my tire aror. 

• 	Sri. .p ,K1(Ofl' )PP9R9M 	i971 	 -0t i 

Is agirit wi5h% of Sri 	Dk?thi and 

- 	
may Ianthe f1asws theifO) confictoritial rport of 

~19 io 	ard.' riri Hoddip A/c) are being sont by  

toredpo. 
 

4 • 	 .... 

otc. which ar 
••• 	 . 

• My-TTh/LTC o pendfl9 sinco long to 

presuri 	m"tO poil 1,çQ 	dritl roporL of Shr.t Konw r 

arid filthy and obsoene qroundz7, with Shri Koriwar rind with 

,Qjjü8O vdQO etc. to further prescuris to 

	

ipoi1 my confidefltiôl report. t Will WO 	ro1uctintly 

ref el' tile cap 5 t° the Ministry. of .3to' I1ourco$, Now 

o1hi 

it:ta uvther05fltQ2'mfl you thzt I 	i(.1 0i.' 

• 	 l •  

L3k(d by Shri 13 aksh 1 for pro 1orifla of XLeI&0n of  ).o 

c; 	tiLt I 	. 
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and related 	pn1on.hç 91iQr ioforortl nvick.mca 9 

ON 

in this rsgard are being ~ sant with registered p0ot0 

) 

It i 	 to give such unhoalthy 

tretmont with junior offers and kindly tssuo a warnthg 

to Shri .fl9Bakhi and 5iri Koerthseelon regarding facts 

that confidential report are not for taking vonyonco if 

any and are not tools for fighting. 

It is further reque5ted that the letter if any 

written on filthy grounds requested to provide copiop of 

all letters immediately so, that action can be taken aqaint 

those spoiling Scientific Popartinent like C.G.W.. or 

creating unhealthy atmosphere with me and with Shri Konwai: 

and which are platrnodto spoil nr' C.flO and CJLo 	hi 

Konwar 

• 	It is once again requested to provide all copio 

of letters if any written about me which aro-on filthy 

and obscence ,grounds. All the copies of letters should be 

prov.ded to me immediately. 

Thanking ;you, 

Yours faithfully, 

• . 	 ( 
Vijay Kr, Bh(kx\Viaj 

) 

ScI)  

13 
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&,Tff CENTRAL ADMINISTRATIVE TRIBUNAL 

GWAHATI BENCH = GUWAHATI 	 E \ 

U) 0 E C 210 	 O.A. NO. 96 OF 2003 

Silk! V.K.BHARDWAJ 

Applicant 

-Vs- 

UNION OF INDIA & Ors. 

Respondents 

-And- 

In the matter of 

Written Statement submitted by 

the respondents. 

The humble respondents beg to submit the para-wise written statement as follows: 

That with regard to para 1,2, and 3, of the application the respondents 

beg to offer no comments. 

That with regard to statement made in para 4.1, of the application the 

respondents beg to state that the applicant joined in the North Eastern 

Region, Guwahati on 20.2.2002 on his transfer from Central Region, 

Nagpur. TTA advance of Rs 45,000/- was sanctioned to the applicant 

of the O.A. vide office order No. 60 of 2002 dated 5.2.2002. The 

applicant, under clause (b) (iii) of SR-i 16 must have sought extension 

for shifting of his family within a period of six months from the date 

of his joining at New Station. However, the application dated 

3.10.2002 submitted by the applicant for 6 months extension was 

forwarded to Director (Adm), Central Ground Water Board, Faridabad 

vide this office letter No.326/21 0/C.G.W.B/NER/ACCTS/2002 dated 

5.11.2002. 

Copy of application dated 3.10.2002 is annexed herewith and 

marked as Annexure - A 

Copy of letter dated 5.11.2002 is annexed herewith and 

marked as Annexure - B 

Extension was granted upto 19.11.2002 by CHQ, Faridabad vide 

Office Order No. 1069 of 2002 dated 13.12.2002 under Rule SR- 

11 6(b)(III). 
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Copy of office order dated 13.12.2002 alongwith the copy of 

the extract of Rule SR-i 16(b)(III) is annexed herewith and 

marked as Annexure - C. 

Another application dated 26.11.2002 has been received on 26.11.2002 

for extension but without furnishing any reason for extension. Again 

on 26.12.2002 another application has been received from the 

applicant for extending time limit upto 20.2.2002. The date was 

wrong. This could not be got corrected as the applicant was on leave 

from 30.12.2002 to 27.1.2003. 

Copy of the application dated 26.12.2002 is Annexed 

herewith and marked as Annexure - D. 

The applicant submitted his TTA bill on 17.2.2003 alongwith his 

application bearing diary No. 5278 dated 17.2.2003 (Annexure E-1) 

and not on 17.2.2002 as per statement made in para 4.1. The applicants 

application dated 26.12.2002 was forwarded to the Director 

Administration alongwith the TTA bill vide letter 

No.7981/21 0/C.G.W.B/NERIACCTTS/02-03 dated 28.2.2002 and 

reply from CHQ received on 24.3.2003 vide letter No.3-551/73-

Sci.Estt. 2260 dated 20.3.2003 to the effect that he is not entitled for 

additional fare from Guwahati to Nagpur and back. 

Copy of letter dated 20.3.2003 alongwith the TTA bill is 

annexed herewith and marked as Annexure - E. 

He has availed leave to bring his family w.e.f 2.7.2002. 

Copy of the application for leave and sanction order is 

annexed herewith and marked as Annexure - F. 

That with regard to para 4.2, of the application, the respondents beg to 

offer no comments. 

That with regard to the statement made in para 4.3, of the application, 

the respondents beg to state that the applicant having All India 

Transfer Liability had joined in this office on 20.2.2002 on transfer 

from C.G.W.B., CR, Nagpur and since then he is enjoying special 

facility (SDA etc.) admissible to Central Government employees 

posted in NER from outside. The permissible period of 6 months for 



3 

bringing his family expired on 19.8.2002. Hence he was to seek 

permission of the competent authority immediately when he failed to 

bring his family within 6 months from the date of his joining here, but 

he applied for extension inordinately delaying on 3.10.2002 which is a 

lapse on his part. (Annexure-A), although he was present at Guwahati 

upto the end of June, 2002. 

That with regard to the statement made in para 4.4, of the application, 

the respondent beg to state that there was not any intention to delay the 

matter, of course sometime it takes time to complete the office 

procedure/formalities. 

That with regard to the statement made in para 4.5, of the application, 

the respondents beg to state that the competent authority (CHQ, 

CGWB, Faridabad) had approved the extension for bringing his family 

till 19.11.2002 i.e. for 3 months beyond expiry of 6 months from the 

date of his joining here. He should have brought his family here within 

the extended period. 

That with regard to the statement made in para 4.6, of the application, 

the respondents beg to state that his representation dated 26.12.2002 

was forwarded to the CHQ, CGWB, Faridabad (i.e. competent 

authority) vide letter No.7981/21 0/C.G.W.B/NER/Acctts/02-03 dated 

20.2.2003 for clarification/decision in the matter. 

That with regard to the statement made in para 4.7of the application, 

the respondents beg to state that his TTA bill was submitted to this 

office on 17.2.2003 and photocopy of the said TTA bill was referred to 

our CHQ at Faridabad on 20.2.2003 for decision (Annexure- E). 

That with regard to the statement made in para 4.8 of the application, 

the respondents beg to state that the applicant is not entitled to 

additional fare from GyalatLto_.Nagpwand—back—as--he--has not 

shifted his family as cley the CHQ vide letter No.3-551/73-

Sci.Estt.2260 dated 20.3.03 (Annexure-E). His TTA bill will be settled 

as per rules. 

That with regard to the statement made in para 4.9 of the application, 

the respondents beg to state that the extension period for bringing 

family may be permitted by the Head of Department in deserving 

cases. Accordingly he was permitted extension for shifting his family 

upto 19.11.2002 by our CHQ at Faridabad. 
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That with regard to the statement made in para 4.10 of the application, 

the respondents beg to state that his TTA bill has not yet been rejected 

and it will be fmalized as per his admissibility under TTA Rules. In 

this context it may also be added here that the TTA claim of the 

applicant could not be settled so far, because the applicant himself has 

failed to refund the unutilized amount of TTA advance of Rs.13,185/-. 

He was requested to refund the unutilized amount of TTA advance 

vide O.M. No. 943/C.G.W.B./NERI02 DATED 24.07.2003 

(Annexure-G) and in reply to the O.M., the applicant submitted an 

application stating that the matter is under Court of Law, only after 

fmalization, he would do the needful (Annexure-H). 

That with regard to the statement made in para 4.11, of the application 

the respondents beg to state that the allegation made by the applicant 

against the respondent No.4 (Regional Director, NER, Guwahati) is 

false and motivated. He (RD) has never given threatening to the 

applicant over any matter. 

That with regard to the statement made in para 4.12 of the application, 

the respondents beg to state that the TTA bill will be settled/released 

as per his admissibility under Rules as soon as the applicant deposits 

the unutilized amount of TTA advance. 

That with regard to the statement made in para 5.1 of the application, 

the respondents beg to state that his TTA bill will be settledlfmalized 

as per the provision of TTA Rules as soon as the applicant deposits the 

unutilized amount of TTA advance and the question of illegal does not 

arise in this case. 

That with regard to the statement made in para 5.2 of the application, 

the respondents beg to state that for grant of permission for bringing 

family, CHQ at Faridabad (Head of the Deptt.) is the competent 

authority. Hence his claim can be settled only after obtaining the 

guidance/decision of CHQ, Faridabad. 

That with regard to the statement made in para 5.3 of the application, 

the respondents beg to state that his TTA bill can be settled as per his 

admissibility under existing Rules within permissibk time limit. 

That with regard to the statement made in para 5.4 of the application, 

the respondents beg to state his TTA bill has not yet been rejected. 
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18 	That with regard to the statement made in para 5.5 of the application, 

the respondents beg to state that in view of the position explained in 

the preceding paras, the action for settlement of the TTA claim of the 

applicant is pending just because the applicant himself is responsible 

for not depositing the unutilized amount of TTA advance. 

That with regard to the statement made in para 6 of the application, the 

respondents beg to state that the averments made by the applicant are 

not accepted as stated, as he has not exhausted all the channels 

available in CHQ office for redressal of his grievances. 

That with regard to the statement made in para 7 of the application, the 

respondents beg to offer no comments for want of knowledge. 

That with regard to the statement made in para 8 of the application, the 

respondents beg to state that in view of the position explained in the 

preceding paras, the action for settlement of the TTA claim of the 

applicant is pending just because the applicant himself is responsible 

for not depositing the unutilized amount of TTA advance as per rules. 

Therefore, the averments made in the subject O.A. are false, 

misleading, bear no grounds whatsoever. Thus the O.A. is liable to be 

rejected. 

That with regard to the statement made in the paras 8.1 and 8.2 of the 

application, the respondents beg to state that in view of the position 

explained in the preceding paras, the action for settlement of the TTA 

claim of the applicant is pending just because the applicant himself is 

responsible for not depositing the utilized amount of TTA advance. 

That with regard to the statement made in the para 8.3 of the 

application, the respondents beg to state that necessary action on this 

aspect will be taken within the admissibility of relevant rules. 

That with regard to the statement made in the para 8.4 of the 

application, the respondents beg to state that in view of the position 

explained in the preceding paras, the action for settlement of the TTA 

claim of the applicant is pending just because the applicant himself is 

responsible for not depositing the unutilized amount of TTA advance. 

Therefore, the applicant is not entitled to any relief as sought for by 

him. 
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H 
25. 	That with regard to the statement made in the para 8.5 of the 

application, the respondents beg to state that in view of the position 

explained in the preceding paras, the action for settlement of the TTA 

claim of the applicant is pending just because the applicant himself is 

responsible for not depositing the unutiized amount of TTA advance. 

Therefore, the applicant is not entitled to any relief as sought for by 

him. 

26 	That with regard to the statement made in the para 9 of the application, 

the respondents beg to state that in view of the position explained in 

the preceding paras, the action for settlement of the TTA claim of the 

applicant is pending just because the applicant himself is responsible 

for not depositing the unutilized amount of TTA advance. Therefore, 

the applicant is not entitled to any relief as sought for by him. 

27. 	That the averments made in paras 10 to 12 of the application, need no 
I 	 comment. 

p 

Verification------ 



-, 

VERIFICATION 

I, Shri U 	ô C ( 	, presently working as 

being duly authorized and competent to sign the verification, do hereby solemnly affirm 

and state that the statements made in para 	 are true to my 

knowledge and belief and those made in para 	 being matter of 

records, are true to my information derived therefrom and the rest are my humble 

submission before this Hon'ble Tribunal. I have not suppressed any material fact. 

And 1 sign this verification on this 	! - th ______day of November, 2003. 

Depoent 

Sci(I( D' 
C t 	Cuw(f 
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Resources  
/ 	 NH IV, Faridabad 

Date3 DLCoO2 

OFFICEORDERNO.\O9 0F2002 

Under tl)p provisions of, SR-116 (iii) (b) approval of the competent 
authority is heiby conveyed in favour of Shri VK.E3hardwaj, Sciehtist '0' (Sr. 
Chemist) CGWB  NER Guwahati for shifting 'is jarnily from Naqpur to 
Guwahati on tt.ns1er beyond the period of six months from the date of mmmci 
at CGWB NEI, Giwnhati mc 702 2002 and pre(pr his family s ITA GIA01 upto 
IY II 200... 1-1a may aIs retem to SR-I 94 A amid Govrnmont of India s orders 
below it 

( 	 ADMINISTRATIVE OFFICER 
/ 	/ 	2 

Distribution 

	

1. 	Sh1i V.1< Bhardwaj, Scientist '0' (,i. Chemist), CGWB, NER, 
Giwahati. 
Te Regional Direàtor, CGWB, NER, Guwahati. 

	

3, 	file  Pay & Accounts Officer, CGWB, NHI IV, Faridabad, 
Q1 4 ce Order File 
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çS.R1 jj 	DIFFEI(ENT C 	ES OF JOURNEY 	• 	 105 

:• 	• 
. 	 :. 

;(it) A Government servant travelling by air on transfer between 

.. . 	
places connected by road only, is entitied to draw- 

: •• • ' 	
(a) if he is authorised to travel by air on transfer, the air fare 

,. . . 	

actually paid forhiniseif and members of his family, or 
;;e•, 	 if he is not so authorised, lower of the following two:- 

...1 .. • 	 • 

(1) the air fares actually paid for himself and the members 
... • • 	 .,. 	his family;or5  

(2) a.singleroad'mlleager allowance at the ratë which 
4ui4•:.. 

• • 	 wou!d havebeen.applicable to him had be performed 
44; - 	 thejourneybyroadJf he travelsatone, at twice the 

above rate if he Is accompanied by '[ 	I two mem- 
. . '. 	 YbersoPhis'family, and at thricetthe.above rate if • 

- r1  • . 	 • 

: , accompani' by more than two members of his family. 	: 

• (b) Dele:cd."i:. 
 

 

IL—For a journey by road 	 f 

	

(I) He may drawmileage aIIowanc4 a t (ho rate applicabl&to him 	
; 

••:. • 	under kue 46 or, 56 or any rate, applicftf,Ie to him, which has 
. . I 

 been fixed.underRue47, as the case may be. • 	 , 	 . 

' 
(ii) He may draw additional mileage allowance at the rate applic-  

	

able to him on4erRule 46 or 56 or any rate, applicable to him, 	: 

'•T - 	
which has been fixed under Rule 47, as the case may be, if two 	. , 

•3 	members of his family accompany hiin aud at twice that rate if 
: 	

more than two members accompany him. 	 ' 

. 

(iii) For the transportation of personal effects, within the limits . . • 

P1. 4 	prescribed in sub-clause I (lii) of this clause, he may draw mileage 

' • 	
allowance at a rate to be fixed by a competent authority. This 

;i 	rate will be calculated on the average cost of conveying goods 	. . 

1 L  : 	by the cheapest method,of conveyance. 	 .•• '. 

. 	
(iv) Not printed. ( ' • ' : 	; " 

_.t 	 . 	 . 	 . 	 . 

'i;-•..  . 
NOTE.-NOt prøzfrd. ,, 	 . 

) 
The following explanations are given of terms employed in clause (a) 

of tL2s rule:—  

. 
;.; (1) The term "personal effects" Is not subject to definition, but the  

controlling officer must satisfy himself that a claim to reimburse- • 

f. : —.• 	 • 
ment on account of transportation is reasonable. 

.; • (ii) The term "motor cycle" Includes a side car. • 

.,(i1tIA member of it Government scrvnnt's family who follows him , 
.; .;. : • 	

within six months from the date of his transfer or precedes hun i 

:Ti. The words not more than deleted by QJ,M.F., Correction No. 1050, dated . 

.?•t1e 	th February, 1970. 	•" - ' 	 ,, 	. 	 :_ 	• .'. 

i . ., :• For liberalisation of definition of 1 'family", see Order below this rule. 	' : . • 

4 1, 

- WIP~ 

•:t 	• 	.; 	 .- 	. 
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106 	.. 	 Dli i 	ii CLASSES OF JOURNL\ 	 [ s.tc 116 , 

rl - *3ir 
.- by not more than one month may be treated as accompanying 
. him.. These time-limits may he extethd by the competent 

t 	 authority in Inth%Idual cases attend'nit With special carcum 

	

I 	 stances. If siich.mernber trave's to the new station from a place 

	

I 	 other than the Government servant's ok slafton, the Covern- 

	

1d 	• —i c. 	 nient servant may drawthe .ac(ua fare for il journey maie by 
1 	 such member by rail r, steamer pIu3 the road mileage, if any, 

Mk 

at the rate and subject to the conditions prescnbed in clause (a) 
fu 

% 	 11 (ii), for the actual distanée of the road journey performed by 

	

*1 4*1 	 y r such member pto%ided thathe sum shi1t not exceed (he totaU 

	

*q-r 	ti mileage aI1ovanthatwouId hate been idxnissibIe had such 11 

f R4 	member proceeded from the old to the new station 

	

;4jc 	Provided further that inithe case of ,  transfer of a Government ' 
W servant from station A to station 13 and igam to station C, the 

interval between the firstand subsequent transfer being within 
I  six months, he may draw the actual fare for the journey from 

station A to station C made )y any member of the family sub 
ject to the tondition that the total amount ,  ehiimcd from ctation A 
to stotlon ill, from sttlon B to station C and from station A to wv 

V-i ( 	c 	station C hatL not exceed the amount adnucsibe from station A t 
}14 

	

	
to statwn B plusithat admissiblefrom station B to station C 
For the purposes ofi. this rule, the grade of a Government ser- 

, 	 ant shoujd be aetermmed with reference to the facts on the 
- 	 date of his transferwhile the number of fares admissible should 

1, be determinedith reference to the facts on the date of the 
journey ni respect of which the itraveiting allowance is claimed, 

-14 subject to the condition that no tra%elhng allowance would be 1 1  
•Tt' ' admissible in respect 4of a4member added to the family after the 

; date of transfer 	 ' 
4 lb  

'lçnts supplied by Government are transported at the expense of 
, 

	

	 Governmpt Tents purchased and maintained by a Goernnent servant 
himself njy be transported at the expense of Co%ernrnent provided that 

tupt exceed a scale to be prescribed in this behalf by a competent 
I 

	

	authorityos suitable to a particular Government serb ant or class of Govern- 
menter'tnts If they exceed this scale the excess ma .y be treated as a 

IN- ponaI effects 	 . 
L 	 d)Governmcnt servant who claims higher traelling allowance on 

that members of his family accompaii€d him on transfer must 
supp(h claim by a certificate showing the numbers and relationship of 

Ithe said imbers  

J i Government servant claiming the cost of transporting personal 
% "ffects must support hi' claim b •i certificate that the actual expense incurred 

j was not ls than the sum claimed He should state in the certificate the 
weight of'ersonal effects actuall) carried and the amount actually paid for 

*their1raport separately, by tail, road, steaniei Or other craft, and the 
Mv 
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No 	i/7S6 It( 
()eIIiIncIll nF Iiidia 
\Iinisii ni \Vaier Resniiiccs 
(ciii ral ( iot;iid Water l)oard 
NI IIV. IiiiiIahad 

\ 

;4 

3(() •'. 

CA  _uL/ 	 DiVlIL): 	2 0 1p Z03 

'[he Regional D1ctor. 	i y 
Cen(ral GroundWater  Board 
NElnahati 

SUB: SeilIen:e,,t ofJiJpI 17A lull in respect of SI:. V. K. B/wr/ir,j, Scie,itisg-I) (Senior Chemist) 

Sir, 
With reference 	your oflicc letter No.7981/21 OICGWI3IN NR/Actt/02-03 dated 20th  February, 

2003 on the subject mdtioncd above arid to inform that Sb. V. K. IThardwaj, Sciior Chemist is not 
(:utitled for widitiottat fl4c ftotu Ciuwahati to Napur i I b .k as he)ias not skilled, his (uuiLv from 
•Na'pur to Quwaliati o4ansfcr. ç 1k 	It-f 	A) 14 h 

yoiir'; tatIiiiiII'. 

21J 

(M(.R)L.i IANI) VERMA) 
AUM INISI RA1IVI OFFICFR 

For REGIONAL DIRIiC1 OR & DIREC FOR (ADMN) 
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Government G 
Central. Gr4ound water Board o .  

Region 
9 	 t 	Guwahatj7$l005 
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Datecb 
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OF XCE MEMORANDUM 

lo S 	 . 	.. 	. 	 . 	_._ 4• S• 	 - 	 . 	 S. 	 - 
!fS4 , 4$ 

WiUi reference to hii final TTh bill 	1101.. h 
r. Chnist (Scai'D') 	this Lice is hereby 

at additional arerorn Cw'ht.i to Lagpux & back 
t hi since he Lailec to shift his family in 

t1 extended period upto 19 12O2. Hence is is 
.orefund th&.un-utiliscd TTA advance of RS. 13,165/' 
rt'een thousand one hundrec riç;hty - five only) .- or,  
tint o hia TT2dvance 	45OOO/.- Immediatly. 

S 	 c. • KIu.xv) 	. 

for RGiC)NM4 DIRECToR ; l(ç thardwaj, 	. 	 - --- -- 	S  
i'órn.tst (Sc'-'D')  
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V.K. Thhar8 
inforrned th 
±4: not ónt 
the ipa 

S. reqüeatdt 
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